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LOK SABHA DEBATES

LOK SABHA

Thursday, March, 1994 Phalguna
12,1915 (Saka)

The Lok Sabha Met at Eleven of the
Clock

[MR. DEPUTY SPEAKER i the Chair]
ORAL ANSWERS TO QUESTIONS

[Transiation]

Spurious Drugs

*121. SHR!I KHELAN RAM
JANGDE
SHRI MOHAMMAD ALI
ASHRAF FATMI:

Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state:

(a) whether the Union Government
have received complaints from State level
Food and Drug Administrations regarding
pharmaceutical companies manufactur-
ing sub-standard/spurnious drugs:

(b) if so, the number of complaints
receivved during each of the last three

years, state-wise;

(c) whether the Union Government

have issued instructions to State Govern-
ments and the purchasing agencies to black-
list such pharmaceutical companies; and

(d) if not, the reasons therefor?
[English]

THE DEPUTY MINISTER IN THE MINIS-
TRY OF HEALTH AND FAMILY WELFARE
(SHRI PABAN SINGH GHATOWAR : (a) No,
Sir.

(b) to (d). Do not arise. Under the Drugs
& Cosmetics Act and Rules, the State Drug
Control Orgamisations are directly responsible
for exercising control over the manufacture
and sale of drugs including enforcement of
standards set out in the Act.

Govermnment has also instructed the State
Licensing, authonties to step up wigil and
launch punitive action against manufacturers
and retailers of sub-standard/spurious drugs.

[ Translation)

SHRI KHELAN RAM JANGDE : Sir, { do
not agree with the reply given by the hon.
Minister. Many pharmaceutical companies in
the country, and especially inMadhya Pradesh. *
are not registered and they are not mentioned
in the Government records also. | would like
to know whether the hon. Minister will institute
an enquiry against the companies manufac-
turing and marketing sub-standard/spurious
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drugs?
[English]

SHRI PABAN SINGH GHATOWAR : |
have already stated in my answer thatunder
the Drugs and Cosmetics Act and the rules
thereunder, the States are the Licensing
agencies andthey have to check witnin their
States and take necessary action as stipu-
lated in the Act.

[ Transiation]

SHRI MOHAMMAD ALl ASHRAF
FATMI : Mr. Deputy Speaker, Sir, | want to
know from the Government whether it is a
fact that some of the patentdrugs bannedin
European countries and in the Sub-Conti-
nentare beingmanufactured and prescribed
in India? Secondly, r.1any Homoeopathic,
Unani and Ayurvedic medicines are being
manufactured in India wrthout cornucting
any research and they are being used by
people in India. Therefcre, | would like to
know whether there is any agency to study
the efficacy of these medicines and to do
research in these fields of medicine to mon-
itor the quality of these medicines and their
proper administration?

[English]

SHRI PABAN SINGH GHATOWAR : -~

About the Ayurvedic drugs, these drugs are
manufactured on the basis of our old books
that are prescribed in the toxts, old texts of
our country.

And these ayurvedic drugs are manu-
factured on the basis of that. There is no
such system to check the quality of the
ayurvedic drugs.

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI B.
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SHANKARANAND) : The hon. Member has
raised a very important question. Itis a fact
that there has not been any testing labora-
tories for the ayur.edic drugs and we do not
know whether these ayurvedic drugs which
have been prodiced and manufactured bv
various manufactuting agencies really sub-
scribe to the ayurvedic standards. Even the
manufacturing agencies, the sales agen-
cies of these drugs are not licensed as they
are licensed in the case of allopathic drugs.
The Drugs and Cosmetics Act does pre-
scribe certain standards for the manufac-
ture and sale of these drugs. It qualifies and
defines sub-standard drugs, spurious drugs
and lays down rules and regulations for
inspection where the drug inspectors have
to inspect the premises of the manufactur-
ing agency, the sales units and storage
facilities and they can take action, if neces-
sary. In the case of ayurvedin drugs. these
things are lacking. | think the hor. Member
1s right that we should take some action in
this matter.

[ Transiation]

SHRI MOHAMMAD ALl ASHRAF
FATMI : Mr. Deputy Speaker, Sir, my ques-
tion has not been fully replied to. | wanted to
know whetherthe medicines notbeingman-
ufactured by the patent companies are be-
ing manufactured and sold in India? | had
also asked about Unani and Homoeopathic
medicines and the hon. Minister should
have repliedtothese queries. Though many
medicines are on the banned list, yet these,
being . sold...(Interruptions).....Pleasetell
about Unani and Homoeopathic medicines.

[English)

SHRI B. SHANKARANAND: The
hon.Member has asked a question with
regard to the banned drugs in certain coun-
tries of the world, but which are being pro-
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duced and sold in this country As far as
banning of the drugs is concerned, in our
country, we are guided by tae advice of the
Drug Controllers. Those drugs which are
useful, which are life saving drugs and which
are most essential for the people of this
country, only those drugs are allowed to be
sold in the market and not the other drugs.

DR.KARTIKESWAR PATRA; Mr. Dep-
uty Speaker, Sir, | am very grateful to you for
allowing me to raise this question. The
Minister has stated that they have not re-
ceived any complaint from the State level
food and drug control administration regard-
ing the pharmaceutical companies manu-
facturing sub-standard anc spurious drugs.
| want to know categorically from the Minis-
ter, whether there are any complaints from
the public and whether the Government
have any information regarding the action
taken by the State level authorities against
those manufacturei. and retailars of sub-
standard and spurious drugs. | would like to
know whether that information is vailable
with the Government; if so, in which State,
against whichcompany and what action has
been taken against them.

SHRI PABAN SINGH GHATOWAR; |
have already stated that samples of the
-lrugs are collected hy the State Druig Con-
trollers. Forthe years 1991-92 and 1992-93,
| have the list of how many samples have
been collected and how many sample shave
been not upto the standard. | have this list
with me. The State Drug Controllers are
taking steps according to the rules pre-
scribed inthe Act. If the hon. Member wants
to know about a specific incident in a specific
State, if he informs me about that, then | can
mention about that State.

MR. DEPUTY-SPEAKER: If you need
any further clarifications, the hon. Ministeris
ready to suply you with that information.
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{ Translation)]

SHRI! VIJOY KUMAR YADAV : Mr.
Deputy Speaker, Sir, under the new eco-
nomic policy of the Government and the
Dunkel Proposals, the prices of the medi-
cines will increase appreciably and com-
mon man will find it hard to purchase the
medicines. Underthese circumstances spu-
rious drugs will flood the market. in view of
the above whether the Government pro-
pose to take steps to ensure availability of
genuine drugs &t reasonable rates to the
people?

[English)

SHRI B. SHANKARANAND: The hon.
Member has asked a question about the
manufacturers of spurnous drugs. | want to
inform the House that there are about 28
thousand registered manufacturers of these
drugs in this country out of whom only five
thousand are in the large scale and medium
scale. Therestare just small scale manufac-
turers. There are 15 thousand people who
are small manufacturers. Because they are
small, they have not been able to afford the
maintenance of drug testing facilities in the
laboratoric~ an.. the necessary standc:¢
conditions in the premises tor producing
standard drugs. They are all recent manu-
facturers who are manufacturing medicines.
They are selling the drugs in the market and
people are buying those medicines.

The spurious drug manufacturers are
notregisteredones. They doitvery clandes-
tinely. They are not oniy doing it privately,
butare doingitin a very secretand confiden-
tial manner. They want to avoid the police
and the inspecting authorities. To control
them, the public. has to cooperate with the
law enforcing rnachinery of the Covern-
wient. The drug controllers bothin the States
and at the Centre do take care of it.
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Transiation)

SHRI VIJOY KUMAR YADAV : In view
of the fact that spurious drugs are being
manufactured on large scale, whether the
Govermnment propose to take any stringent
measures to check it? such activities?

[English]

SHRI B. SHANKARANAND; There are
laws to prevant this. We need the coopera-
ton of the people with the police for this
purpose.

SHRIMAT!I MALINIBHATTACHARYA;
Just now the Minister has spoken of small
scale drug companies coming up with sub-
standard drugs. However, if one refers to
the Lantin Commission report, and finds that
the multinational: companies and the large
drug companies are equally responsible or
more responsible for the manufacture of
such substandard drugs. In view of the fact
that the Operational Research Group has
recently come out with certain data which
show that out of 77 top selling drugs, about
< 3are either hazardous orirrationa! or both,
| would like 1o know from the hon. Minister
what the Central Government intends to do
toimplement the World Health Organisation
guidelines regarding ethical criteria for me-
dicinal drug promotion which was adopted
by the world health assembly in 1988. India
being a signatory to this, the Government
has to ensure that in the public health distri-
bution system these criteria, the code of the
world health assembly are maintained. What
is the Central Government doing about that?

SHRI B. SHANKARANAND: The hon.
Member has mixed up various questions in
~e lot. The hon. Member is rightly con-
cerned with these things. Regarding WHO
ethical standards to which we are a signa-
tory, of course we do.adhere to the princi-
ples that we have signed for. We should
know that we have a law in this country to
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control, to regulate, to prevent the manufac-
turing and selling of spurious and substan-
dard drugs.

A very well laid law and the detailed
provisions present all these things. Hon.
Lady Member has asked as to whether we
are taking into consideration the ethical
principles laid down by the WHO while con-
trolling and requlating the manufacturing
process of var.ous important drugs in tl.is
country. | canonly say that we have taken all
this into consideration. We allow manufac-
ture, sale under the law, of those drugs
which conform to the standards.

[ Translation)

SHRI DAU DAYAL JOSHI: Mr. Deputy
Speaker, Sir, the hon. Minister hus stated
that as Ayurvedic medicines are manufac-
tured on the basis of prescribed formula-
tions given in the books, there is therefore,
no check on therr preparations. ‘Sitopladi
Churna’is prepared on the basis of one such
formula. However, four ingradients out o
the five required for this formulation are
spurious. The ingredients like Tugakshiri,
Pipli, Vanshraj, Vajay or Peepal,
Vanshlochan, Dalchini, Cardamom etc. are
not available in their original form. Only
‘mishri’ in its original from is available.
‘Vanshlochan' is not available anywhere in
the world. That is why the Indian Ayurvedic
companies are using calcium as an alterna-
tive ingredient for manufacturing ‘sitopladi
churna’. Ayurvedic medicines are popular
all over the world. In 1992, we exported
Ayurvedic medicines worth Rs.3 crore, in
1993, the export value of these medicines
was Rs. 7 crore and till December, the
exports had touched the mark of Rs. 74
crore. But the Government has imposed a
10 per cent tax on these
medicines...(/nterruptions)...Hingashtik
chuma’ is very popular. Spurious ‘heing’ is
available at the rate of Rs.3 per tola where-
as the price of genuine'heing’ is Rs.70 per
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tola. In view of the prevailing circumstances
whether the Government have taken mea-
sures to ensure a check on the quality of
ingredients used in ayurvedic drugs?

[English]

SHRI B. SHANKARANAND: Sir, the
hon. Member is a very well informed mem-
ber aboutthé ayurvedic system of medicins.
(interruptions). He is a learmned ayurvedic
physician. | can only share his concern for
whatis happening to these medicinesin this
country. | very will appreciate the sugges-
tion made by the hon. Member in this regard
to prevent, regulate and control the manu-
facturing of spurious ayurvedic drugs in this
country. It does need consideration and the
suggestion which he has made deserves
consideration.(interruptions)

MR.DEPUTY-SPEAKER; Please exuse
me, (Interruptions)

MR. DEPUTY-SPEAKER : This ques-
tion has consumed nearly 28 minutes; and
there are other questions (interruptions)

MR. DEPUTY-SPEAKER ; In fact, for
many of the very important Supplementaries
which are put, the hon. Minister was able to
reply to them. (interruptions)

MR. DEPUTY-SPEAKER; This ques-
tion has taken nearly 28 minutes; and now,
we shall go to Question No. i22.

1English]
Gas from Bombay High

*122. DR. VASANT NIWRUTTI

PAWAR :
SHRI GOVINDRAO NIKAM:

Will the Minister of PETROLEUM AND
NATURAL GAS be pleased to state:
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(a) the State Governments which have
sought supply of gas from Bombay High till
January 1, 1994;

(b) the details of the quantum of gas
sought by each of these State Govern-
ments;

(c) the decision taken by the Govem-
ment in this regard; and

(d) the details of power projects consid-
ered for supply of additional available gas
from Bombay High other than in
Maharashtra?

THE MINISTER OF STATE OF THE
MINISTRY OF P=TROLEUM AND NATU-
RAL GAS { CAPT. SATISH KUMAR
SHARMA) (a) and (b) Requests for alloc~-
tions for power and other projects have been
received from Maharashtra, Gujarat, M.P.,
Rajasthan and U.P.

(c) and (d). Allocations to the extent of
55.60 MMSCMD have alrady been made
from the Western Oft shore fields including
16.55 MMSCMD to Maharashtra.

Apart from the power plants of MSEB
and TEC in Maharashtra. NTPC's plants at
Anta in Rajasthan, Auraiya and Dadri in
U.P.,Kawasin Guijarat, Faridabadin Haryana
and DESU's plents in Delhi and Bawana
Pave been allocatc gas.

DR. VASANT NIWRUTTI PAWAR; Sir,
the hon. Minister has not replied to my
question about the quantum of gas sought
by State Govemments. As per the zero
flanng plan of Government of India for re-
duction of flaring of gas at Bombay High, the
entire additioinal gas available is to be taken
for fertiliser ana power projects and other
units in the North by the HBJ pioline. This
plan is capital-intensive and tme-consum-
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Has the Government of Maharashtra
submitted a proposal demanding 30
MMSCMD gas and proposed an alternative
plan for erecting a second gas terminal at
Usar in Distric Raigarh of Maharashtra and
proposed modification in the planned infra-
structure at the offshore?

I would like to know whether the Gov-
ernmentis considering the proposal of Gov-
ernment of Maharashtra. The Chief Minister
of Maharashtra has written to the Govern-
ment of India on 28th January, 1994 de-
manding 330 MMSCMD gas for Maharashtra
and forerecting a new gas termina. ai Usar
and for distribution from Usar.

| would like to know the reaction of the -

Government.

CAPT. SATISH KUMAR SHARMA,; Sir,
in part (a) of the question, the hon. Member
has briefly mentioned the gas flaring aspect.
Let me assure the Member that the nas
flaring reduction project, which is a massive
project involving $ 3 billion investment, is
well under way. By th: year 1996, the gas
flaring will come down to a technical level of
zero. '

As far as the additional requirement of

Maharashtrais concemed, yes, Maharashtra
did approach for additional gas. But be-
cause of the commitments already made,
we are not in a position to allot Maharashtra
the additional amount of gas which has been
requested.

DR.VASANTNIWRUTTI PAWAR; i e
proposal Is going to be very time-consum-
ing. Have all the Chiaf Ministers of the
southem States proposed a southren gas
grid of a length of 2,50Q kms estimating
about Rs. 4,500 crore expenditure tor the

MARCH 3, 1994

Oral Answers 12

benefitof allen route States? Have the State
Governments proposed that they are ready
to share the expenditure?

Will the Government consider the de-
mand for southern gas grid sharing the
expenditure with the help of State Govern-
ments and Government of India?

CAPT.SATISHKUMAR SHARMA: The
southern gas grid, in fact, is the next starred
question. If you want to club them both, we
can do so.

DR.VASANT NIWRUTT: PAWAR; I wili
ask another supplementary,

[Transiation]

SHR! SHIVRAJ SINGH CHAUHAN:
Madhya Pradesh has been facing an acute
shortage of power. Keepingthis factin view,
a gas based power plant has been set up at
Bhander near Gwallor. A demand tor the
allocation of gas for this plant has been
made. HBJ pipeline passing through the
Madhya Pradesh covers an area of about
550 km. in that State. Therefore, the State
Government he « br:en requesting the Cen-
tral Government time and agawn for the
allocation of gas for this power plant. | would
like to know from the hon. Minister whether
the Central Government propose to allocate
gasforthe gasbased powerplantatBhander.
If so, by wl-at time and if not, what are the
reasons therefoi”

[English}

CAPT. SATISH KUMAR SHARMA; |
am aware that t- request is pending from
Madhya Pradesh for gas power project for
Bhander in the Gwalior District.

The request is pending but we have not
beenabletoaccedetothe request of Madhya
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Pradesh because of the commitments al-
ready made along the HBJ pipeline.

[ Translation)

SHRI BHUBANESHWAR PRASAD
MEHTA: Mr. Deputy Speaker, Sir, through
you | would like to submit that the hon.
Minister in his reply has furnished the infor-
mation about the quantum of gas required
by the different states. However, | would like
to inform the hon. Minister that there is an
acute shortage of gasin Biharand in several
districts people are facing a great deal of
inconvenience due to this.| would, there-
fore, like to know as to what is the require-
ment of gas from the Bihar Government and
In view of the acute shortage of power and
the hardships being faced by the peopie of
Bihar on that account, how much of it has
been supplied to them? | would also like to
know whether their entire demand has been
fulfilled and if not, by what time it is likely to
be done?

[English]

CAPT. SATISH KUMAR SHARMA: Sir,
because of the massive amount of coal
deposits that Bihar has, the economic
viability of whatever tuel is used for a partic-
ular project, whether it is for power genera-
tion or otherwise, is first established after
considering the distance from the resourc-
es, etc. that we have in our country. As far
asthe natural gasis concermned, as Memberrs
are aware, the major thrust has been....

SHRILOKANATHCHOUDHURY: That
is different. The definitc yuestion in part (b)
1s about the quantum ot gas required by
different States. You have not replied to it.
The House should know about it.

CAPT. SATISHKUMAR SHARMA: I do
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not have the figures with me. | will pass on
the information to the hon. Member about
the exact amount requested by Bihar. | have
got State-wise figures for difterent
States.(/nterruptions)

MR. DEPUTY-SPEAKER: Please al-
low the Minister to answer Mr.Minister, they
want the demand of gas which each State
has made.

CAPT. SATISH KUMAR SHARMA: |
will pass on the State-wise figures to the
hon. Member about the demands made by
each State

SHRI ATAL BIHARI VAJPAYEE: Sir,
you may kindly see the question. What is
agitating the minds of the hon. Members is
that no reply has been given for part (b) of
the question whirh is about the details of the
quantum of gas sought by each of the State
CGovemments. Is the hon. Minister ready
with the statement giving all ihe facts?

CAPT.SATISHKUMAR SHARMA; Yes,
Sir, | am ready the statement which relates
to the gas already distributed to the States,
I have said that as far as Bihar is concerned,
when you talk about natural gas, | will pass
onthe figure to the hon. Member. if you want
figures for other States, | will give you. For
Delhi, the gas allocation made i1s 3.65 million
standara cubic metres a day.

Guijarat 10 35 million standard cubic
meters aday; Haryana2.5; Madhya Pradesh
5.6; Maharashtra 16.65; Rajasthan 3.8; and
Uttar Pradesh 15.05. | also have sectorwise
information. If the Members are interested,
| can make the information available to
them. As regards Bihar, | will pass on the
information “ecauise Bihar does notfigure in
the gas distributiun network here.
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[ Transiation)

SHRIBHAGWAN SHANKAR RAWAT :
What are the criteria of gas
allotment?...(Interrupt: 5ns)

I English)

SHRIRAMKIRPAL YADAV : Bihar has
been totally neglected.

MR. DEPUTY-SPEAKER ; Information
pertaining to all States has been given,
excepting Bihar. The figures relatingto Bihar
will be supplied later. The Minister has agreed
to supply the information. Please sit down.
(Interruptions)

CAPT. SATISH KUMAR SHARMA : |
can give statewise figures of registered
demand for natural gas. The unit is milhon
standard public meters a day. The figures
are - Andhra Pradesh 23.6; Arunachal
Pradesh 0.04; Assam 0.005 ; Delhi 3; Gujarat
45.13; Haryana 6.76. Himachal Pradesh
0.01 Kamnataka 9.36; Madhya Pradesh
21.34; Punjab 0.02; Rajasthan 15.95; Tamil
Nadu 12.82; Tnpura 1.8; Uttar Pradesh
30.17: Southerp region 40 27 and Eastemn
Region 5.23. This i1s the statewise regis-
tered demand as has been put across by
vanous States for natural gas. (/nterruption)

MR. DEPUTY-EPEAKER; Order
please. We have taken lot of ime on this one
question, let us now take up Ouestion
No.123.

[ Transiation]

SHRIBHAGWAN SHANKAR RAWAT :
Mr. Deputy-Speaker, Sir, there should be
an half an hour discussion on this matter.
Uttar Pradesh is being totally neglected in
this regard and in pursuance of verdict given
by the Supreme Court, 2200 industrial uniis
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are being closed in the Taj Trepezium area.
Gas is not being allotted for that place.
Afterall, what are the criteria of gas allot-
ment? Lakhs of people are being rendered
jobless there. The entire economy is in
shiambles. Iifinspite of all this, the criteriaare
not applicable to them, then when will the
area be finally covered? | would like to
submit that there should be a half an hour
discussion onit to review the matterand gas
should be allotted to that region.

[English)

MR.DEPUTY-SPEAKER: This maybe
taken up for half an hour discussion. You
may please give a proper notice.

Southern Gas Grid

123. SHRISULTAN SALAHUDDIN
OWAISIS
SHRI S.B. SIDNAL;

Will the Minister of PERTOLEUM AND
NATURAL GAS be pleased to state .

(a) Whether the Southern Gas Gnd
Project 1s pending with the Government for
a long time,

(b) if so, the details thereof and the
rcasons therefore,

(c) whether the Chier Ministers of the
southern States and the Union Temtory of
Pondicherry have recently requested the
Union Government for early clearance to
the project;

(d) if so, the action taken by the Union
Government in this regard,

(e) Whether there s any proposalto hnk
the Southem Gas Grid with the gas pipeline
from Oman;
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(f) if so, the details thereof; and

(g) the time by which it is likely to be
completed?

THE MINISTER OF STATE OF THE
MINISTRY CF PETROLEUM AND NATU-
RAL GAS (CAPT. SATISH KUMAR
SHARMA) (a) to (g). Requests have been
received from the southern States for the
supply of natural gas through 1 pipeline. The
concept of laying a gas pipeline from the
Western Offshore to the Southern Region
has been approvedin principle. The propos-
al envisages the use of surplus gas from the
Western Offshore, to be supplemented by
gas imported from the Middle East. A pro-
posal has been received from the Oman Oil
Company for the transportation of gas from
Oman to India.

[ Translation]

SHRISULTAN SALAHUDDIN OWAISI
: Do you agree to what the Hon'ble Chief
Ministers have stated forthe Soutnem States
that they are ready to pay if the quantum of
gas to be supplied to them is increased.

[English]

CAPT. SATISH KUMAR SHARMA; |
think the hon. Member is referring to South-
em Gas Grid. As | have mentioned in my
answer, the Governinent has accepted in
principle setting up of Southem Gas Grid.
We have agreed in pnnciple the whole
concept of Southern Gas Grid. all that | want
to add here is that after we signed an MOU
with Oman, they have prepared a Pre-
feasibility Report. As par tius raport, it is
technically feasible to get the natural gas
trom Oman through 1400 km. pipeline. This
project could be completed as varly as
1998. We are making every effortto see that
this synchronizes with the .. ork whic!: 1eeds
to be done for the Southem Gas Grid. So
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subject to supply of naturai gas from Oman,
this project could be completed as early as
1998

SHRI P.C. CHACKO; Southem Gas
Gridis 4 long pencing demand of the people
of Southern States. We are grateful to the
hon. Minister for makiniy a catejorical as-
surance in this regard.

The Minister has stated that the supply
of natural gas from Oman to India is expect-
~d by 1998. Tiie. Minister has also assured
us that the flaring of Natural Gas in Bombay
High will be stopped by 1996. Will the
Minister assure the House that work on
Southem Gas Gnd will be started immedi-
ately so that by 1998, when supply from
Oman is expected, this work on the grid is
completed’. According to Pre-feasibility
Report, what is the gastation period and by
what time this project could be completed?

SHRI S.B. SIDNAL: Sir, itwas my ques-
tion. { have not been given the opportunity.

MR DEPUTY-SPEAKER: Youcannow
put the question

SHRI S.B. SIDNAL; | have been de-
prived of the opportunity, Sir, Anyway, | am
grateful to the Minister for his commitment
regarding southemn Gas Grid. | would like to
know whether this Gnd would be a part of the
Omanindia agrezment or it is independent
of that.

CAPT.SATISHKUMAR SHARMA; The
Oman pipeline, which will com= about in
future, is independent of the Southern Gas
Gnd.

The hon. Member manuoned about tie
flaring of gas in Bomaby High. As | men-
tioned earlier, by 1996 it will come to techni-
cally zero. The excess availability from
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Western Offshors would eventually betothe
tune of 4.82 million standard cubic meter a
day. To make it economically viable, we
need to have a pipe which can at least carry
12 million standard cubic meter a day to the
Southern States. This is going tQ be an
independent network of pipelines for the
Southem States, It is not connected with the
Oman pipeline.

The Omanr pipeline will come in two
phases. The first phase is expected to be
completed in the year 1298. In the second
phase, another pipeline will come which will
carry 26 million standard cubic meter aday.
This means that a total of 56 million stan-
dard cubic meter a day of natural gas will
flow from Oman to India. This is as per the
Pre/teasibility Report and this will be inde-
pendent of the Southern Gas Grid.

Our effort will be that when work on
pipeline starts in Oman, simultaneously
workon Southern Gas Gridis also started so
that it synohronizes with the natural gas
coming from Oman. (/nterruptions)

MR. DEPUTY-SPEAKER; Mr. Sidnal.
SHRI S.B. SIDNAL: Sir...(Inrruptions)

MR. DEPUTY-SPEAKER : Let him put
his second supplementary. The House
should not bypass him.

SHRI ATAL BIHARI VAJPAYEE : His
name was second in the list. So, you cannot
permit him to put his second Supplementa-
ry.

SHRI S.B. SIDNAL: Sir, | want to know
whether this project is going to be started
eatrlier...(Interruptions)

MR. DEPUTY 3PEAKER:Mr. Sidnal,
Just a minute. Here, the question of proce-
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dure comes. Your name is also there in the
question. You were also a signatory to it.
You have already asked one question. The
hon. senior Leadersays that you should not
be allowed to put your second Supplemen-
tary.

SHRI S.B. SIDNAL: Sir, | naver object-
ed when socmething went totally wrong. It
concems my State also.

MR. DEPUTY-SPEAKER: | know you
are very accomodative. | will give you anoth-
er chance.

DR. (SHRIMATI) K.S.SOUNDARAM:
Respected Deputy-Speaker, Sir, | would
like toknow from the hon. Minister as to what
is the percentage of gas that 1s coming to
South India compared to North india from
the Bombay Higi..

CAPT. SATISHKUMAR SHARMA: Sir.
at present, there is no pipeline i n South
India. The gas which is being utilised in
South India is being produced in Krishna-
Godavari (K-G Basin) Basin and Rana area.
But that is only a fraction of the demand of

Southern States. Their demand will be met,
as | mentioned earher, once the Southern
Grid becomes a reality. It will happen when
Oman Gas starts flowing in. This is the
factual position.

SHRI RAM KAPSE: Sir, the proposal
envisages the use of surplus gas from West-
ern Offshore and from Oman. | would like to
know from the hon. Minister as to which are
the States that are going to be penefited
because of this and the Statewise quantum
of the Southern States.

CAPT.SATISHKUMAR SHARMA : Sir,
the Statewise techno-economic feasibility
studies aretobe taken up. They discussions
have to be held. As far as the information
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which the hon. Member wanted is con-
cernedthat! amnotin a position at this point
of time to give. Once | have that information,
I will pass on to him.

MR.DEPUTY-SPEAKER: Prof. Kurien.
He will ask a question partaining to entire
kerala.

PROF.P.J. KURIEN: Sir, please do not
confine it to Kerala. This is a very important
question not only from the point of view of
southern States but also from the point of
view of the whole country.

Sir, first of all | would like to thank the
hon. Minister for giving an unequivocal as-
surance that the Southern Gas Grid will
become a reality by 1998. But I would like
to ask him two or three specitic questions.

Firstly, | want to know whether the
Project Report has been prepared for the
Southern Gas Grid;

Secondly, you said that the Project will
be commissioned in 1998. When do you
propose to start construction of the project?
And thirdly, | want tc know whether the
pipeline will go up 1o Cochin. \f not, accord-
ing to the present scheme of things, whatis
the final point up to which the pipeline is
proposed to reach?

| would like a categrical answer for
these three questions

CAPT. SATISH KUMAR SHARMA: As
I mentioned earlier, today, the southern Gas
Grid is accepted in pririciple. The negotia-
tions with Oman is going on. An MoU had
been signed. | do not think, the Southern
Gas Grid would have become a reality be-
fore the years 2007 at the earliest if we had
banked only on our domestic consumption,
the domestic availabilily, the excess from
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the Western Offshore, the supplemental
contribution tror LNG etc., etc.

It is only after the Oman Gas Project
has passed the stage of MoU and the pre-
feasibility study for which at present negoti-
ations are going on with Oman; they are at
a crucial stage for the gas pricing formula.
As|mentioned, State-wise, based ontechno-
economic consideration, the discussion will
start now with all the southern States so that
we come to know what is the requirement of
these States, how much is the size of the
southern gas pipeline, how much amount
will flow through that: all these are techno/
economic discussions which have yet to
take place State-wise That is the factual
pcsition.

[ Translation}

Development Boards

126. S'IRIMATI PRATIBHA
DEVISINGH PATIL: Will the Minister of
HOME AFFAIRS be pleased to state:

(a) Whether some State Governments
have submitted proposals for setting up of
Development Boards in their States for

approval of the Union Govemment;,

(b) if so, the details thereof: and

(c) the time by which the approval is
likely to be accorded?

[English}

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRIP.M.
SAYEED) : (a) and (b). The provision for
setting up development Boards under Arti-
cle 371 (2) appues only to the States of
Maharashtra and Gujarat. Proposals have
been received t.t:
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(i) Setting up Development Boards for
Vidarbha, Marathwada and the
rest of Maharashtra, from the
Govemment of Maharashtra.

(i) Setting up a development Board
for Kutch, from the Govemment
of Gujarat.

(c) The proposals received from
Govermnement of Maharashtra have been
approved.

The request of Government of Gujarat,
1 however, under consideration. As various
legal, constitutional and political comlexities
are involved, it is not possible to indicate a
definite time-frame for a final decision in this
case.

SHRIMAT! PRATIBHA DEVISINGH
PATIL. | thank the Pnme Minister and the
Home Minister for taking a much awaited
decision regarding Maharashtra,. What 1s
the thinking of the Governmer.. regarc.rg
this? Is the constitution of these Boards
going to be under Article 371(2) under the
Constitution as it is or will it be amended to
give adequate role to plav to the legisla-
wres?

THE MINISTER OF HOME AFFAIRS
(SHRI S.B. CHAVAN): This is as per Article
371(2).

SHRIMATI PRATIBHA DEVISINGH
PATIL: How much time is the Government
likely to take? How soon is the decision likely
to be taken? What is going to be the na‘ure
of functions and powers - financial, admin-
istrative and otherwise - of these Boards?

The hon. Home Minister has the repu-
t.ation of arriving at 5 gectsion after free and
frank discussion. Therefore, will they call a
meeting to discuss it with the State Govemn-
ment and the Members of Pariamént before
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coming to any concrate shape in respect
of these Boards?

SHRI RAM NAIK : When the decision
taken?

SHRI S.B. CHAVAN: There seems to
be some kind of misunderstanding. The
Cabinet had taken a decision three days
ago. | understand that the first question as
it was replied and now the kind of reply that
you have got, you would like to catch me on
that point. The only point which is left in this
1s that now the Presidential Order will have
to be issued; and thereafter all the details
will have to be worked out by the Govermnor
in consultation with the State Governments.

[ Translation]

SHRI RAM NAIK - Mr. Speaker, Sir,
with all these proposals which have been
submitted to you by the Manarashtra
Governement, a proposal to set up a sepa-
rate Board for Konkan has also been sent.
Have you taken any decision in this regard?
I: no decision has been taken so far, then
what are the reasons therefore?

[English]

SHRI S.B. CHAVAN: Sir, itis a fact that
Maharashtra Ge. emment had submitted a
proposal for having a similar kind of Board
for Konkan area, but that would have re-
quired an amendment in the Constitution.
Even Maharashtra Govermment was also
very keen that instead of waiting for the
amendment of the Constitution, this Board
siiould be immediately constituted. That is
why rest of Maharashtra inciudes Konhar.
also.

[ Transiations)

SHRI RAM NAIK : The question was
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whether you are going to do it in regard to
Konkan or not? Please give a specific an-
swer to this?

[English]

SHRI S.B. CHAVAN: it is a matter for
which Maharashtra Government itself has
not pressed. If Maharashtra Government
were to say that even at this stage they
would like to have a saperate Board far
Konkan area, might be that we will have to
consider as to what needs to be done be-
cause according to my assesement Consti-
tutional amendment requires a pénicular
majority. We have to see whether we have
that kind of a majority or not.

SHRI RAM KAPSE: We will support it.

SHRI S.B. CHAVAN: All right, let me
think over it.

SHRI ANANTRAO DESHMUKH : Sir,
on earlier occasions proposals were submit-
ted by Maharashtra Government to the
Union Government, | stand corrected, but
these proposals were tumed down by the
Union Government. Now it seems that this
proposal has been approved. | would like to
know from the hon. Minister in what way the
present proposal differs from the earier
proposal made by the State Government.

SHRI S.B. CHAVAN: Since you are
askingthis question, lam sorry | have to now
reveal the facts. | have been persistently
saying; and Article 371(2) says that if the
Boards are constituted under this Article,
both the representative Govemment and
the legislature, loss their rights.

There was a difference of opinion wheth-
er they lose their rights or not. Now | have
received a letter from the Maharashtra Gov-
emmentsaying, though we are aware ofthe
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fact that all the powers as the elected Gov-
emment enjoys, we are deprived of the
same but still we would like to have the
Board'.

[ Translation)

SHRIRAMVILAS PASWAN : Mr., Dep-
uty Speaker, Sir, this demand for the setting
up of Development Boards has arisen be-
cause development has not taken place at
afaster speed in many areas of the country
and hence, the demand for the setting up of
Development Boards. | would urge upon the
Home Minister that he must give a reply to
that, though he can say that technically it is
not covered under this question. From the
development point of view, the demand for
creation of smaller States is also there and
there is a case of Maharashtra also. All the
political parties have supportedthe demand
of declaring Vidarbha a smaller State. Do
the Government propose to consider this
demand? | would like to know from the’
Govemmentwhetherthey ....(Interruptiony....
| do not want to get embroiled in party
politics. The Hon'ble Home Minister dreams
at night and talks about supponind the
demand of formation of Jharkhand State in
the moming. | would like to ask the Govemn-
ment whether they have any concept of
forming smaller States and in case they
have, whether they have taken any actionin
thisregard? Isthe Govemmentchalking out
any plans regarding reconstruction of the
States?

SHRI S.B. CHAVAN : Mr. Speaker, Sir,
| am sorry to say that when it comes to
Jharkhand, Mr. Paswan gets provoked and
says things like my dreaming at night and
assuring him in the moming. | have come to
know as to what kind of feelings he has at
heart with regard to Jharkhand. This matter
does not arjve from this question as it per-
tainsto Vidarbha, Maharashtra and Gujarat.
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The demand for Vidarbha State was being
raised and Article 371 (2) has been especial-
ly inserted to satisfy that. It does not relate
to smaller States at all. You should not think
onthese lines and if you demand the forma-
tion of Jharkhand as a separate State, then
that will be loo ked into.

[English]

DR. B.G. JAWALI: in the aproved list
given in the Minister’s reply | do not find the
name of Kamataka State even though there
is a Development Board in Kamataka. (/n-
terruptions) There is a board in the northern
part of Karnataka called Hyderabad-
Karnataka Development Board. It has been
functioning for the last four years. | would
like to know from the hon. Minister about the
legitimacy of that Board, whetherithasbeen
approved or whether it is functioning illegal-
ly, or what its status is.

SHRI S.B. CHAVAN: About the Board
which has been set up in the ex-Hyderabad
part of Karmnataka, | do not know, Article
37(2) does not envisage any such kind of a
Board in that area. | will have to find out
under what section this Board has been
functioning.

[ Translation]

SHRIMATI BHAVANA CHIKHLIA: Mr.
Deputy-Speaker, Sir, Hon’ble Home Minis-
ter whether has conceded that he has re-
ceived a proposal with regard to setting up
of aDevelopmentBoardin Kutchin Gujarat...
(Interruptions).... But is the Govemment
aware that narcotics such as heroin are
being smuggled in that area on large scale
for long....(Interruptions)... | would like to
know from the hon'ble Minister as to what is
the.time-bound programme of the Govem-
ment to ensure the speeding up of the
proposal of setting up of the Development
Board in Kutch.

SHRI S. B. CHAVAN : it is not linked
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with heroin etc...(/nterruptions).

SHRI ATAL BIHARI VAJPAYEE : You
have approvedthe proposals of setting up of
Development Boards in Vidarbha and
Marathwada because these are parts of
Maharashtra but why Gujarat is being dis-
criminated against?

[English]

SHRIS. B.CHAVAN : The hon. Leader
of the Opposition must be aware of the fact
that for Kutch a Development Board was
established in 1976. But in the very next
year, at the request of the Gujarat Govern-
ment it had to be rescinded. Now this is a
fresh demand which | have received just a
week back. So, we will have to properly
examine all aspects of the question and |
can assure you that there will be no differen-
tiation so far as | am concemed between
Maharashtra and Gujarat. | can give them
an assurance that | will take the first oppor-
tunity to see that Kutch also gets this Board.

SHRI SRIKANTA JENA : In view of the
backwardness of Orissa the Orissa State
Assembly has passed a resolution twice
during the Congress regime and once dur-
ing the Janata regime that Orissa should be
treated as a special category State. Thougn
it was not considered at the Government of
India level, the people of these three dis-
tricts, Kalahandi, Koraput and Phulbani have
been consistently demanding that there
should be a Special Development Board.
May | know from the hon. Home Minister
whether the State government has at any
time approached the home Ministry for set-
ting up a Special Development Board for the
people of Kalahandi, Phulbani and Koraput
districts?

SHRIMRUTYUNJAYANAYAK: Aback-
ward State is going to be more backward.
My constituency, Phuibani, is suffering from
perpetual, chronic and natural calamities
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and all that. That is why, Shri Jena has
raised this particular question. | want a
specific and a categorical answer from the
hon. Minister whether he will be setting up
Special Development Boards in my region.

DR. KRUPASINDHU BHOI : Under
Article 371(2) of the Constitution, Special
Status Development Boarc for Maharashtra
and Guijarat had been given. That will not
serve the purpose. | want to know from the
Minister whether he is going to consider
setting up the Westermn Orissa Development
Board or not. The hon. Member, Shn Jena,
wants to divide the westermn Orissa like his
Chief Minister, Shri Biju Patnaik. According
to provisio of Article 164 of the Constitution,
special status on the lines of Scheduled
Caste and Scheduled Tribe and Backward
ClassforBihar, Orissa and Madhya Pradesh
are covered. In this context, | want to know
whether the Minister is going to amend
Article 371(2) of the Constitution for setting
up Special Development Boards in these
two States.

SHRI S. B. CHAVAN : The matters are
absolutely clear. If the hon. Members would
read Article 371(2) of tne onstitution, they
will understand that this 1s confined only to
two States. And that is also because of
peculiar and historical circumstances.
Now, certain areas in their State, which are
backward, are not covered under this
Article 371. Thatis why, it will notbe possible
for me to give any reaction to the hon.
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Members on this.

WRITTEN ANSWERS TO QUESTIONS
[English]
Oil Drilling

*124.  SHRI ANNA JOSHI : Will the
tinister of PETROLEUM AND NATURAL
GAS be pleased to state -

(a) the number of NRI and multinational
companies who have applied forpermission
for oil drilling in India;

(b) the details of tiie companies wio
have been granted permission during the
last one year and the broad terms and
conditions thereof; and

(c) the time by which these companies
whould start commercial production ?

The MINISTER OF STATE OF THE
MINISTRY OF PETROLEUM AND NATU-
RAL GAS (CAPT. SATISH KUMAR
SHARMA) : (a) One group of NRIs and 30
foreign companies have applied for explora-
tion for oil and gas in the Fourth, Fifth and
Sixth Rounds of bidding

(b) During 1993. contracts with the
following companies have been signed :-

Nameé of company/consortium

Name of Block

Consortium of Hindustan Oil

Exploration Company and Mafatlal
Industries, both of India.

Consortium comprising of M/s Albion
International resources Inc. of
U.S.A.; Complex Resources Limited
of Australia; M/s Overseas Exploration

Corporation of U.S.A. and Hindustan Oil

Exploration Company of India.

GN-ON-90/3 in
Pranhita-Godavari
(Gondwana) onshcre basin.

KG-0S-90/1 in
Krishna-Godavari
Offshore basin.
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The contracts would be production shar-
ing contracts with a contract period, in case
of crude oil and associated gas, of uptn 25
years. Companies are exempted from pay-
ment of boguses and statutory levies. The
Government of India would have the first
right of refusal in respect of the oil produced
under these contracts, with companies be-
ing paid for their share of oil at international
price. Provision for participation by ONGC/
OIL in the ventyre at the exploration and/or
the development stage has been made and
ONGC/OIL could have a participating inter-
est of 30% to 40% in the venture. Provisions
have also been made for the development of
commerciall)'l exploitable natural gas re-
sources.

(c) These companies have already stan-
ed seismic surveys of the blocks. Com-
mencement of crude oil/gas production will
depend on establishment of commercial
discovery of hydrocarboiis in these blocks.

Raising of Funds

*125. SHRI BOLLA  BULL!
RAMAIAH : Will the Minister of PETRO-
LEUM AND NATURAL GAS be pleased to
state :

(a) whether the Government have giv-
en clearance to the major public sector oil
refining and marketing companies to raise
funds from the capitai market,

(b) if so, the detallis thercof;

(c) whether the Government have also
asked |OC, HPC and BPCL to submit pro-
posals in this regard;

(d) if so, the details thereof;

(e) the amount aliowed to be raised by
each oil company; and
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(f) the projects on which the amount
would be utilised?

THE MINISTER OF STATE OF THE
MINISTRY G~ ”ETROLEUM AND NATU-
RALGAS(CAPT.SATISHKUMAR SHARMA
(a) and (b). Government had allowed IBP to
issue Fully Convertible Debentures on Rights
basis. The company realised Rs.68.08
crores during 1991-92 and 1992:93 repre-
senting 99.73% of the Issue till 31.12.93.

Government have given permission to
Madras Refineries Limited (MRL) to raise
upto Rs.525.00 crores from the capital mar-
ket, either from Partially Convertible Deben-
tures or through equity shares as per their
commercial judgcment.

Govemment have also allowed 10C to
raise foreign debtin the International Capitar
Market upto US $ 200 million.

(c) to (f). Oil companies can raise
resources in the capital market for finaricing
their projects, as and when needed and will
approach Government for necessary ap-
provals.

1.S.I Activities

*127.  SHRI MULLAPALLY
RAMCHANDRAN:

SHRI B.DEVARAJAN:

Will the Minister of HOME AFFAIRS be
pleased to state:

(a) whether activities of the Inter Servic-
es Intelligence (ISl) have been reported
from any part of the Southem States;

(b) if so, the details thereof;

(c) whether increasing influx of LTTE
- militants into Tamil Nadu has also been
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noticed in the recent g ast
(d) if so, the details thereof, anc

(e) the reaction of the Government
thereto?

THE MINISTER OF HOME AFFAIRS
{SHRI S B CHAVAN) (a) and (b) Yes, Sir

interrogation of some of the accused
persons In the bomb blasts in Bombay on
March 12, 1993 and bomb blast cases In
trains on December 5/6, 1993 has revealed
thatthe Pak ISl has been involvedin subver-
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sive activites Ir "he soutnem States

(c) and (d) No such report has been
received In the recent past

(e) Government 1s alive to the situation
and 1s taking all necessary steps in this
regard which include, interalia, geanng up of
the inteligence machinery, coordinated
action by Central and state agencies,
strengthening the deployment of para-mili-
tary forces in sensitive areas, intensified
patrolling, construction of border fencing
and flood-lighting in vulnerable stretches of
Indo-Pak border
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(c) In the case of death, an ex-gratia
payment of Rs.10,000/- and funeral ex-
penses are immediately paid by the Coal
Companies. Besides, the compensation as
admissible under the provisions of Work-
men’s Compensation Act is deposited with
the Workmen Compensation Commission-
er for payment to the next cf the kin of the
deceased. During 1992 and 1993 a total
amount of Rs.85,16,163/- and 67,79,152/-
respectively was paid by the subsidiaries of
CIL.

(d) Ever since naticnalisation the main
focus of CIL has been on mine safety. The
mines are worked as per provisions of Mines
Act, 1952 and Coal Mines Regulations, 1957.
In each Coal Company there is an Internal
Safety Organisation which is charged with
the responsibility of formulating the safety
policy and implementation of Rules and
Regulations and monitoring of safety stan-
dards in mines. To make the mines and
operations safer, apart from new technolo-
gy. state-of-the art equipment including
monitors for constant surveillance of mines
environment, self-rescuers, Gas detectors
etc., safety appliances like safety helmets,
cap lamps and foot wear are provided to
each worker. The overall safety situation is
reviewed by CIL Safety Board as well as the
Standing Committee on Safety in CoalMines
under the Chairmanship of Minister-in-
Charge of Coal.
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Conservation of Oil.
*129. SHRI SATYA DEO SINGH:
SHRI BRIJBHUSHAN
SHARAN SINGH:

Will the Minister of PETROLEUM AND
NATURAL GAS be pleased to state:

(a) the quantity of oil produced in the
country annually:

(b) whethe- the oil production is suffi-
cient enough to meet the requirements of
the country;

(c) if not, the quantity and the value of
the oil imported durning each of the last three
years:

(d) the exteni to which the consumption
of oil increased durnng the above period:

(e) whether the government have for-
mulated any vital plan for the conservaticn
of oil: and

(f) if so, *he details there of?

The MINISTER OF STATE OF THE
MINISTRY OF PETROLEUM AND NATU-
RAL GAS (CAPT. SATISH KUMAR
SHARMA) (a) The target of crude oil produc-
tion is 27.17 milion tonnes for the current
year.

(b) No. Sir.

(c) the import of crude oil and petroleum
products during the last th.ee years has
been as under
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(d) the extent of increase in consump-
tion during the last three years was as
under -

Year % Increase
1990-91 17
1991-92 35
1992-93 39

(e) and (f) The Government have
iniiated a number of measures to conserve
use of petroleum products These include
adoption of practices for increasing fuel-
efficiency in the transport sector, upgradation
of lubncants, replacement of inefficient
boilers and fumaces, promotion of fuel-
efficient equipment ar'd practices in the
industnal sector, rectificatin of pump sets ini
the agnculture sectci development and
promotion of fuel-efficient kerosene and
LPG stoves in the domestic sector and
launching multi-media awareness
campaigns and impartinig of education and
training to the vanous-target groups of oil
users

[Enghsh}
Coal Reserves

*130 DR KRUPASINDHU BHO!I Wil
the Minister of COAL be pleased to state

(a) whetherthe Government have made
an assessment of total coal reserves in the
country,

(b) f so the details thereof.

(c) whether the coal reserves in Onssa

Madhya Pradesh and Bihar have been fully
exploited,

PHALGUNA 12, 1915 (SAKA)

Wnitten Answers 42

(d) ff not, the reasons therefor, and

(e) the steps taken to exploit the coal
reserves fully?

THE MINISTER OF STATE OF THE
MINISTRY OF COAL (SHRI AJIT PANJA)
(a) and (b) Yes Sir As per assessment
made by the Geological Survey of India
(GS1), the estimated reserves of coal in the
country ason 1-1-1994 (down to a depth of
1200 metres) are 196 89 billion tonne.

(c) The coal reserves in Bihar, Madhya
Pradesh and Orissa are under exploitation
in different subsidiaries of Coal India Limit-
ed, depending on demand of coal on these
coalfields

(d) and (e) Do not anse

Crude Petroleum

131 SHRISYED SHAHABUDDIN
Willthe Ministerof PETROLEUM AND NAT-
URAL GAS be pleased to state

{a) the intemational trend in the price of
crude petroleum durnng the last one year,

(b) the minimum and the maximum
pnce of standard crude dunng the year
1993

(c) the latest estumate of the total quan
tity of crude petroleum to be imported dunng
1993-94 and the foreign exchange outlay
thereon and

(d) the unit pnce paid forimported crude
dunng 1991-92 1992-93 and estimated for
1993-047

THEMINISTER OF PETROLEUMAND
NATURAL GAS (CAPT SATISH KUMAR
SHARMA) (a) The pnce of markercrudes in
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the international market has shown down-
ward trend during the year 1993

(b) Dunng 1993 while prices of WTIwas
the highest at US $20 61 per barrel during
March, the lowest was registered by Dubai
Markercrude atUS $ 12 83 perbarreldunng
December

(c) The total quantity of crude oil for
1993-94 proposed to be imported is around
30 79 MMT at an approximate value ot US
$ 3 39 billion

(d) The average unit pnces paid for
imported crude dunng 1991-92 1992-93
and 1993-9a are as under

(Figures in $/bbl)
1991-92 17 0,7
1992-93 17 88
1993-94 14 92

(April 1993 - January, 1994)

Irrigation Facilities

*132 SHRI SOBHANADREES-
WARA RAO VADDE Wil the Minister of
WATER RESOURCES be pleased to state

(a) the utihsation rate of irngeation facil-
fies in proportion to their potential in respect
of major and medium imgation projects,

(b) the percantage by which the
utiisation rate fell dunng the Seventh Five
Year Plan and the anticinated drop dunng
the Eight Five Year P'an,

(c) the reasons theretor, and
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(d) tne strategy adopted by the
Goverment to increase the utilisation rate of
irmgation faciliies dunng the Eighth Five
Year Plan?

THE MINISTER OF WATER RE-
SOURCES AND MINISTER OF PARLIA-
MENTARY AFFAIRS (SHRI
VIDYACHARAN SHUKLA) (a) Tne per-
centage of Irngation potential utilised to
rnigation at the end of 92-93 1s about 85 7%
(anticipated)

(b) There was no drop In the percent-
ane utiisation ot Created potential dunng
Seventh Plan from the level of 85 1% at the
end of Sixth Plan As per targets of Eighth
Five Year Plan (1992-97), the percentage
utihsation of Created potential 1s hkely to
drop to 85 3% from the present anticipated
level of 85 7%

(c) Creation of petential and s utilisation
1s acontinuous process Alagof afew years
between the introduction of irngation and its
full utiisation I1s unavoidable as it takes time
for the farmers to construct the field chan-
nels and to prrpare the land for imgated
farming Also th2 switch over from rainfed
agnculture toirmgated agriculture involves a
major change in agricultural techniques
which farmers take time to master

(d) Toreduce this gap a Centrally Spon-
sored Command Area Development (CAD)
Programme has dlready been in implemen-
tation since 1974-75 The Enghth Plan strat-
egy, interalia, includes extending this
programme to large minor schemes above
500 ha or in a group of schemes to make a
contiguous block of 500 ha and above,
continuation of National Water Manage-
ment Project and reappraisal of actual po-
1. ntial of old schemes and annual perfor-
mance review
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Identity Cards

*133 SHRI ATAL
VAJPAYEE
SHRI KASHIRAM RANA

BIHARI

Will the Minister of HOME AFFAIRS be
pleased to state

(a) the progress made In i1ssue of iden-
tity Cards in the infiltraticn affected and
border areas of the counry, State-wise,

(b) the amount allocated by the Union
Government for this purpose during 1993-
94, State-wise,

(c) whether a decision was taken in
September, 1991 to issue Identity Cards in
Tnpura to Indian residents residing in areas
located along the States border with
Bangladesh

(d) if so, whether the decision has been
implemented

(e) it so. the details thereof, and

(f) the steps taken to expedite the work
relating to 1ssue of identity Cards?

THE MINISTER OF HOME AFFAIRS
(SHRI S B CHAVAN) (a) The State Gov-
emments of Assam, Mizoram, Meghallaya,
Tnpura, West Bengal Bihar, Rajasthan,
Gujarat and Punjab. where the Scheme of
Identity Cards has been taken up for imple-
mentation, are engaged in completing the
ground work These States, except West
Bengal and Bihar, have acquired the Com-
putensed Laser I-Card Pnnting System
(CLIPS) machines for the preparation and
distnbution of Identity Cards The Govem-
ments of Rajasthan and Gujarat have dis-
tributed 2,85,000 and 68,000 Identity Cards,
respectively, unde: the Pilot Scheme
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(b) A provision of Rs 5.00 crores has
been made in 1993-94 for this Scheme

(c)to (e) Yes, Sir The State Govern-
ment of Tnpura has acquired three CLIPS
machines, base paper, code books, etc , for
the preparation and distnbution of Identity
Cards The field staff has been trained and
tne application torms are being pnnted

(f)The State Goverments have been
entrusted with the responsibility of imple-
menting the Scheme The Scheme is mon-
itored closely and its progress is reviewed
regularly by the Central Government

Coal Sector

*134  SHRI TARA SINGH
SHRI  TARA

KHANDELWAL

CHAND

Will the Minister of COAL be pleased to
state

(a) the steps proposed to be taken by
the Govermment to deregulate prices of coal
without affecting the coal prices in the open
market

(b) whether the Government are nego-
tiating with the World Bank for massive loan
for development of the coal sector, and

(c) if so, the extent to which de-reculat-
ing pnces of coai and the World Bank loan
would halp in improving the coal production
in the country dunng 1994-95?

THE MINISTER OF STATE OF THE
MINISTRY OF COAL (SHRI AJIT PANJA)
(a) Bureau of Industnal Costs and Prices
(BICP) have recommended decontrol of
pnces of coking coal and some grades of
non-coking coal ‘t has been observed that
the pnces of these vanties of coal inthe open
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market are higher than thewr administer=d
prices. However, the difference between
the open market and administered prices
keeps onfluctuating. Pnce decontrol of these
varities of coal would enable the coal com-
panies to se!! them at open market prices.

(b) Yes, Sir.

(c) Itis unlikely that these two indepen-
dent measures will have any impact in
imoproving the coal production in 1994-95.

[Transiation]
Washed Coal

*135.  SHRI NITISH KUMAR:

SHRI GUMAN MAL LODHA:

Will the Minister of COAL be plesed to
state:

(a) whether the demand for washed
coal is higher than iis production;

(b) if so, the average annual production
of washed coal in the country;

(c) whether the Government have i2-
ceived any proposals for setting up coal
washeries in the country;

(d) if so, the detis th2reof; and

(e) the reasons for delay in setting up of
coal washenes in the contry?

THE MINISTER OF STATE OF THE
MINISTRY OF COAL (SHRI AJIT
PANJA):(a) Yes, Sir

(b) Production of washed coking coal in
the country during 1992-93 wa< 12.16 mil-
fion tonnes.
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(c) to (e). In response to an enquiry
floated by Coal India Limited (CIL) inviting
private investments in setting up of coal
washeries 42 offers were received. On the
basis of the discussions held between CIL
and the concerned parties and also the
valuation done ty CIL, 21 offers were pre-
qualified. CiL proposes to take up construc-
tion of coal washeries at 4 sites under “Build-
Own-Operate”basis arrangement. Besides,
4 washeries, two for coking coal and two for

non-coking coal are under construction by
CIL.

[English)
Health Care to Old Persons
*136.

SHRI RABI RAY"
SHRI MOHAN RAWALE.

Wilithe Minister of HEALTH AND FAM-
ILY WELFARE be pleased to state:

(a) whether the indian Council of Med-
ical Research has recommended a five-
point action plan to ensure comprehensive
heatth care to the ageing population in the
country,

(b) if so, the details thereof; and

(c) the staps the Government have
taken to implement the recommendations?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI B.
SHANKARANAND (a) to (c): Recommen-
dations of the workshop on “Public Health
Implications of Ageing u India” organized by
ICMR in February, 1993 Inter-aha include
training programmes and development of
community-based models for the care of the
elderty.
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The aged avail of facilities available at
Govermnment hospitals and dispensaries.

Sardar Sarovar Project
*137.

SHRI RAM NAIK:
DR.KARTIKESWAR PATRA:

Willthe Minister of WATER RESOURC-
ES be pleased to state:

(a) whether the construction of Sardar
Sarovar Project is going as per the sched-
ule;

(b) if not, the reasons therefor;

(c) whether tne five-Member Group
constituted by the Union Government to
review the project work has submitted its
raport;

(d) if so, the main recommendations
thereof;

(e) the follow-up action taken or pro-
posed tobe taken by the Union Govemment
in this regard; and

() f not, the reasons therefor and the
time by which the Report is likely to be
submitted?

THE M'NISTER OF WATER RE-
SOURCES AND MINISTER OF PARLIA-
MENTARY AFFAIRS (SHRI
VIDYACHARAN SHUKLA): (a) and (b). The
construction of the dam and the Canal Head
Power House and also the inain Canal
alongwith its distributones ts progressing as
per schedule. Howeve, construction of the
River Bed Power House is laging behind due
to difficulties in obtaining Turha Generator
sets from Japan wing to the suspension of
Overseas Economic Cooperation Fund
(OECF) assistance.
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() to(f). No, Sir. The Group has sought
extension of time for making its report to the
Govemment till 15th April, 1994 which has
been agreed to.

[ Transiation)

Family Welfare Programme

*138. SHRI SHIVRAJ SINGH
CHAUHAN:
PROF. (SMT.) MALINI

BHATACHARYA:

Willthe Minister of HEALTH AND FAM-
ILY WELFARE be pleased to state:

(a) whether the Government are re-
ceiving aid for family welfare programme
from USAID;

(b)if so, the details thereof, State/Union
Termntory-wise;

(c) the part to be received in terms of
¢ nods and services,

(d) whether the agreement involves
any financial commitment on India’s part;
and

(e} if so, the details thereof?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI B.
SHANKARANAND) (a) Yes. Sir

(b)to (e). Government are receiving aid
from the USAIC for the tollowing projects;

1. Pnvate Vownta:y Org..nisations
For Health (PVOH) Scheme

An agreement was signed with the
USAID on 31.8.1987 for taking up
phase Il of the Private Voluntary
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Organisations for Health Scheme
for promotion of /Health & Family
Welfare in the entire country
USAID has committed US § 10
milion Govt of India 1s requi-ed
to contribute US $ 0 5 million on
staff for administration of the
project

2 Strengthening o’ Survey Research
Capabilities of Pupulation
Research Centres

The total cost of the project Is
US $ 3 3 milion The project ams
of strengthening of the Survey
Research Capabilities of the
Population Research Centres
The Internationa! Institute for
Population Sciences Bombay is
the coordinating agency on behalf
of Government of India

3 Population Simu'ation Project

The cost of this project 1s US §
400,000 It i1s being implemented
by the Deptt of FW NIHFW and
the HPS Bombay

4 Innovations in Family Planning
Services Project in U P

This project is being implemented
n UP at a project cost of US
$ 225 milhon In addition, Goods,
Services and training vaiued at
US $ 100 miibon in foreign
exchange will Le provicges The
project aims at bnnging down the
Total Fertiity Rate to 4 and
increasing the couple protection
rate to 50% at the end of ten
years Govt of India oor:mbuuon
18 equivalent to US $ 400 mitlion
during the entire project period
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[Enghsh]
Artificial Blood

*139  SHRI MAHENDRA KUMAR
SINGH THAKUR Wil the Minister of
HEALTH AND FAMILY WELFARE be
pleased to state

(a) whethar artincial blood 1s being
used in the country

(b) if so the details thereof and

(c) if not when the Government pro-
pose to introduce the use of artivicial blood
dunng emergencies”?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHR! B
SHANKARANAND) (a) No Sir

(b) Does not arise

(c) The use of artificial blood 1s 1n an
expenmental stage

[Transiation)
Petrol. Diesel and Kerosene.

*140  SHRI PREM CHAND RAM
Wilithe Minister of PETROLEUM AND NAT-
URAL GAS be pleased to state

(a) the quantity ot petrol, diesel and
narosene being supplied at present, State
wise,

(b) the demand and the supply of these
tems during 1990-91, 1991-92 and 1992-
93,

(c) whether any requests have been
recetved to increase the quota of petrol,
diesel and kerosene,
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(d) of so, the details thereof, and

(e) the action taken thereon?

THE MINISTER OF STATE OF THE
MINISTRY OF PETROLEUM AND NATU-
RAL GAS (CAPTAIN SATISH KUMAR
SHARMA) (a) The quantity of Petrol Diesel
and Kerosene supplied statewise during
Apnl, 1993to December 1993i1s giveninthe
attached statement-|

(b) The demand of petrol and diesel in
the country is being metin full The quantity
of petrol and diesel suplied to the States/
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Union Ternitones during the last three years
Is given 1n the enclosed statement—Il and
Il Kerosene 1s an allocated product Kero-
sene allocation and releases made dunng
thelastthree years are giveninthe inclosed
statement IV V and VI

(c) to (e) There 1 no restnctions on
supply of petrol and diesel and their demand
is being met in full

Requests for increase of quota of ker-
osene are received from State Govemn-
ments from time to time Durning the current
year 1993-94 additional allocation hasbeen
made to the States
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[ Translation]

Indo-Mynmar Border
1301. SHRI VISHWANATH
SHASTRI:
SHRI VILAS MUTTEMWAR:
SHRI RAJENDRA KUMAR
SHARMA:
SHRI SANAT KUMAR
MANDAL:

Will the Minister of HOME AFFAIRS be
pleased to state:

(a) whetherthe pillar Nos. 64,65 and 67
on Indo-Myanmar border have been
removed by some people of Myanmar,

(b) if so, the details thereof;

(c) whether these peoplc hav also
occupied about 6 sq. km. land belonging to
India; ’

(e) whether the matters have been

taken up with the Government of Myanmar;
and

(f) if sok the reasction of the Government
_of Myanmar thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRIP.M.
SAYEED): (a) No, Sir.

(b) Does not arise.

(c) No, Sir.
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(d) to (f). Do not arise.
[English)
UNICEF Aided Health Programmes

1302. SHRIMATI VASUNDHARA
RAJE: Will the Minister of HEALTH AND
FAMILY WEL.FARE be pleased to state:

(a) the details of the UNICEF aided
health programme being implemented in
the country;

(b) the achievements made underthese

programmes during the last three years;
and

(c) the target fixed for Eighth Plan?

THE MINISTER OF HEALTH AND
FAMILY WFLFARE (SHRI B.
SHANKARANAND): (a) The Child Survival
and Safe Motherhood Programme including
the Universal Immunisation Programme anc
other health programmes such as leprosy,
malaria and kala-azar control are supported
by UNICEF.

(b) The targets and achievement for
coverage of beneficiaries underthe Univarsal
Immunisation Programme is given in the
attached Statement

(c) The target fixed for the Eighth Plan
is to reduce the Infanct Mortality Rate to 70
per 1000 live births and provide 100%
coverage against vaccine ventable
diseases.
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Thalassemia Cure

1303. SHRI SANAT KUMAR MANDAL.:
Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) whether any study or sesearch has
been made for causes and cure of
Thalassemia;

(b) if so, the outcome thereof;

(c)- whether any awareness campaign
has been or proposed to be launched at the
Central level;

(d) whether Thalassemia is being
included in the National Health Policy and
taken up as a priority by all the States and
major health centres; and

(e) if not, the reasons therefor and the
manner by which it is proposed to combat it?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI B.
SHANKARANAND): (a) Yes, Sir.

(b) The outcome of the research is the
finding that it results from decrease or
absence of globin chains (protein
components of haemogiobin). Further, B-
thallagsaemia is the severe type of anemia.
It has also improved cfinical management .

(c) Central Health Education Bureau is
entrusted with various health awareness
campaign including the problems related to
biood.

(d) and (e). Though Thalassaemia has
not been included specifically in the National
Health Policy, it is covered along f\with other
discases and Health Problems.
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Impure Mustard Oil

1304. SHRI RAJNATH SONKAR
SHASTRI: Wilithe Minister of HEALTH AND
FAMILY WELFARE be pleased to state:

(a) whether impure mystard oil and
other edible oils can cause cancer;

(b) if so, the details thereof;

(c) the measures taken/proposed to be
taken to check the selling of adulterated
mustard and other oils;

(d) the number of samples lifted in Delhi
at source from the wholesale markets,
manutacturers and Super Bazar/Kendriya
Bhandar;

(e) the number of samples found
adulterated durint the last years; and

(f) the action taken thereon?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI B.
SHANKARANAND): (a) and (b). It depends
upon the nature of the impurity or adulterant.

(c) The States/Union territory
Governments have been requested
repeatedly to draw samples of edible oil
regularty from manufacturers, wholesalers
and retailers to check according to the
Prevention of Food dulteration Act and Rules
thereunder.

(d) 149 samples of mustard oil and
other edible oils were lifted from various
food establishments in Dethi durint the last
one year.

(e) One sample was found adutterated.

(f) Prosecution has been launched
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against the accused
Oil Exploration Activities
1305 DR SUDHIR RAY

SHRI MANORANJAN
BHAKTA

Will the Minister of PETROLEUM AND
NATURAL GAS be pleased to state

(a) whether there 1s a sharp fall in
exploration activities for curde and gas by
Public Sector oil companes dunng the last
two years,

(b) whether performance of ONGC and
Oil India Limited has been considerably
below the target, both in terms of dnlling
meterage as well as number of wells dug
dunng this penod, and

(c) if so, the reasons therefor and the
steps taken to improve the exploration of oil
and natural gas activities?

THE MINISTER OF STATE OF THE
MINISTRY OF PETROLEUM AND
NATURAL GAS (CAPT SATISH KUMAR
SHARMA) (a) No Sir

. (b) No, Sir As against metreage target
of 1217 milion mts ONGC/OIL have
actually dug 1 221 milhon mts Similarly, as
against the tarhget of 456 wells the
performance has been 481 wells

(c) Does not anse
Health Programmes
1306 DR KD JESWANI Wil the
Minister of HEALTH AND FAMILY
WELFARE be plesased to state

(a) whether the health programnmes
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have succeeded to the uesired extent in the
country,

(b) if not, tr2 main reasons therefor,
and

(c) the future plan of the Government to
make the helath programmes successful?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI B
SHANKARANAND) (a) to (c) The heaith
programmes have achewved substantal
success which 1s evident from decline In
infant mortality rate, crude death rate an d
increase in Iife expectanc) The Eighth
orogrammes for stengtheningthe rural health
infrasirfure and control of communicable
and non-communicable discases

Release of Naptha

1307 SHRI RAM KAPSE Will the Min-
isterof PETROLEUMAND NATUURAL GAS
be pleased to state

(a) the number of representation s re-
ceived from vanous companies dunng July
1992 to December 1992 regarding release
of 200 000 MT/Annum of N aptha for man-
ufacture of ‘Patrex”™ a petrol substitute, and

(b) the actior: taken thereon ?

THE MINISTER OF STATE OF THE
MINISTRY OF FETROLEUM AND NATU-
RAL GAS (CAPT SATISH KUMAR
SHARMA) (a) and (b} A rew representa-
tions were receivedin 1992 for the allocation
of Naptha for the manufacture of ‘Patrex”
being marketed by M/S Sesa Marketing
Bombay This product had been tested As
the tests carmnea out did not susbstatiate the
claims made by the Party, the .equest tor
the allocation of Naptha was not agreed
o
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[ Transalation]
Artificlal Recharge of Water

+1308 SHRI BHAGWAN SHAKAR
RAWAT Willthe Minister of WATER RE-
SOURCES be pleased to state

(a) whether the Government of Uttar
Pradesh has sent any proposal of artificial
recharge of water in low water leve' areas to
the Union Govern ment for approval and
financial assistance,

(b) if so, the details thereof, and

(c) the steps taken by the Union Govern-
ment n this regard?

THE MINISTER OF STATE IN T HE
MINISTRY OF URBAN DEVELOPMENT
AND MINISTRY OF STATE IN THE MINIS-
TRY OF WATER RESCURCES (SHRIP K
THUNGON) (a) and (b) Yes, Sir The
Govermnment of Uttar Pradesh has made a
reference to the Government for approval
and financial assistance for investigative
pilot studies on artificial recharge of ground
water in Asmoli Block (District Moradebad),
Nakud Gangoh Block (District Sharanpur),
Fatahpur Sikn (Disuict Agra),visoli Block
(District Badam) and Chirgaon Block (Dis-
tnct Jhan si) The astimated cost of the pilot
studides 1s Rs 50 lakhs

(c) The matter is under examination
[Enghsh]
Irrigation Projects ot Karnataka
1309 SHRI  RAMCHANDRA
VEERAPPA Wil the Minister of WATER

RESOURCES be pleased to state

(a) whether the Government of
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Karnataka has sent proposals to the Union
Government for clearmace of Chunki Nala,
Amarja, and Lower Mulla Mar Irngation
projects,

(b) if so, the detaus alongwith thewr
projected costs uiereof, and

(c) the time by which these projects are
likely to be cleared?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
AND MINISTER OF STATE IN THE MINIS-
TRY OF WATER RESC/JRCES (SHRIP K
THUNGON) (a) and (b) The Chulkinala,
Amarja and Lower Mullamar lrngation
Projects of Karnataka envisaging annual
irmgation of 4047 heactares (ha),8903 ha
and 13340 ha respectively have been ap-
proved by the Planning Commussion in Feb-
tuary 1977 March, 1978 and Januray,
1979 respectively at estimated costs of Rs
.7976 lakhs, Rs 570 00 lakhs and Rs
836 60 lakhs resepctively

(c) Does nct anise

[Transalation]
Riots-Hits Children

1310 SHRISURENDRA PALPATHAK
Will the Minister of HOME AFFAIRS be
pleased to state

(a) whether the Government propose
to prepare any national policy for
rehabiltation, education of the children ren-
dered homeless and orphan during the
Communal nots in the country,

(b) if so, the details thereof, and

(c) the progress made so far in this
regard?
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THE MINIST ER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRIP M
SAYEED) (a) and (b) A National Founda-
tion Yor Communal Harmony has been set
up with the objectves inter-aliam, of assist-
ing children affected by communal riots The
Foundation has drawn up a scheme for
rehabilitation of children affected by com
munal violence with spectal reference to
their care, education and training Any chiid
who has become destntute due to commu-
nal violence after 24 7 1991 1s eligibie for
assistance under the scheme The scale of
assistance Is Rs, 425/- permonth perchidin
Class ‘A & ‘B’ cities and Rs 375/-per month
per child in other places Assistance Is pro-
vided to each child upto the age of 18 and
in special cases upto 21 years This would
coveritems like text-books stationery food
clothing health care and recreation Apart
from general education assistance canalso
be provided for vocational education skills
training etc The objective is thatby the age
of 18, a child develops some skills whereby
he can earn his hvelhood

(c) So far, 762 children have been
assisted 1n the States of Andra Pradesh
Bihar, Gujarat Karnataka UP
Maharashtra Madhya Pradesh & Delhi An
amount of Rs 19 91 850/- has been re-
leased through the District Magistrates

[Enghish]

Human Research Development for
Coal Company

1311 SHRI GOPI NATH GAJAPATHI
Will the Minister of COAL be pleased to
state

(a) whether the Government have
drawn up any Action Plan on Human Re-
search Development (HRD) for every coal
company,
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(b) if so, the details thereof,

(c) whether review Is being made every
year to assess the training given to the
workers and supervisors under the Plan
and

(d)1fso the work done by different coal
companies in this regard during each of the
last three years?

THEMINISTER OF STATE OF THE MINIS-
TRY OF COAL (SHRI AJIT PANJA), (a) and
(b) Action Plan on Human Resource Devel-
opment (HRD) 1s prepared by Coal India
Limited for each of its subsideary comoanies
every year in accordance with available
training facilities indicating the number of
executives and nbon-executives tobe trained
each year

(c)and(d) The GeneralManagers (HRD) of
the individual coal companies regularly re-
view the training inputs of workmen and
supervisorsintheircompanes Theplolicies,
straytegies -and Action Plan for Human
Resource Development are reviewed by
CIL Hors 1n review meetings held with the
General Managers (HRD) of the coal com-
panies These reviews formthe basisforthe
future action plans of each company durng
thed last three years 26 259 Executives
19 429 Supervisors and 59 766 workes have
been imparted training

Cholestrol Free Margarine

1312 DR R MALLU Will the Minister
of HEALTH AND FAMILY WELFARE be
pleased to state

(a) whether several Margarine sold in
the market under various brand namas are

cholestrolfree as againstbutterandcheese

(b) if so, the details thereof



103 Written Answers

(c) whether Indian Dairy Association
has claimed that margarine contains 65mg/
cholestrol per 100g;

(d) if so, the exact status in this regard,;
and

(e) the action proposed to be taken by
the Government in this regard?

THE MINISTER OF HEALTH AND
FAMILY  WELFARE (SHRI B.
SHANKARNAND): (a} and (b). Margarine
processed from vegetabie oils is supposed
to be free from cholestrol whereas butter
and cheese contain cholestrol.

(c) and (d). The addition of animal fat
into has processing of vegetable oil for
margarine is not permissible under the Pre-
vention of Food Adulteration (PFA) Rules.
The Indian Dairy Association have not spec-
ifiedthe productand hence no details ca.nbe
provided.

(e) The Government is checking the
quality of all Food Products including Mar-
garine according to the speficiations laid
down under the PFA Rules.

Filaria Control

1314. SHRITHAYIL JOHN ANJALOSE:
Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) the estimated number of persons
suffering from filana in Keraia- and

(b) the stepos tak-.nm by the Govern-
ment to control the disease and to increase
the medical facilities in Kerala?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SRl  B.
SHANKARANAND): (a) During 1992, out of
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1.01 lakh cases examined in Kerala, 1300
were found carrying filaria infection.

(b) Ve;rious steps have been taken,
including control of mosquito breeding
through anti-leval and bio-environmental
measures and establishment of control units
and clinics for detection and statement.

Police Personnel

1315. SHRIARJUNSINGH YADAV:
Will the Minister of HOME AFFAIRS be
pleased to state:

(a) whether the Supreme Court has
flayed the police personnel of Delhi and
Uttar Pradesh recently;

(b) if so, the reasons for the Supreme
Court to have taken such an action;

(c) the details of eacah such case; and

(d) the actich taken by the Government
in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRIP.M.
SAYEED): (a)to(c). The Government of the
National Capital Territory of Delhi has re-
ported that no direction/order flaying the
police personnel of Delhi has been received
by them recently. However, the Supreme
Court had recently pased adverse observa-
tions againstthe police officials belongingto
the CBI and the State of UP in an incident
relating to the beating up and kicking of a
detenue in the precincts of the Court on
24.1.1994. Six officials were proceeded
againstforcontempt of Court. The Supreme
court administered a reprimant to the
Suprintendent of Police, CBI and cautioned
him to conduct himself properly in relation to
Courts. Two Inspectors of CBIl, who were
entrustec v:ith the task of production of the
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detenue, were convicted and sentenced to
afine of Rs 1000/- each A Head Constable
and two Constables of UP Police were con-
victed and sentenced to one month’s simple
impnsonment and also to pay a fine of Rs

1000/- each

(d) Instructions & Guidelines issued to
State Governments reiterate that proper
screening Is done at the ime of recruitment
and later adequate training 1s imparted to
sensitize recruits to the importance of the
Courts

Sale of Coal
1316 SHRI LAKSHMINARAIN MANI!
TRIPATHI Will the Minister of COALbe

plesed to state

(a) the quantity of coal contracted for
sale to industrial group ard indiviaua: units
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uptoFebruary, 15,1994 underL. S S scheme
by various units of the Coal India Limited,
category-wise anu colliery-wise,

(b) the total quan“ity of coal supphed
upto February, 15 1994 and the quantity of
coal yet to be suppled, and

(c) the existing stock of pure coal, cat-
egory-wise and colliery-wise as on Febru-
ary, 15 19947

THE MINISTER OF STATE OF THE
MINISTRY OF COAL (SHRI Au.T PANJA)
(a) to (c) Details regarding Company-wise
and colherysource wis< orders booked un-
der LSS scheme upto 15th February, 1994
quantity of coal supphied as well as the
balanced quantity to be supplied and the
stocks lying in these collier assources as
furnished by Coal India Ltd are qiven
below
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10C and US Company Joint Venture

1317  SHRIR SURENDERREDDY
Wilithe Minister of PETROLEUM AND NAT-
URAL GAS be pleased to state

(a)) whether th Indian Oil Corporation
and Mobil Petroleum Company of USA have
recently signed an agreement to form a joint
venture company for blending and distribut-
ing lubricants,

(b) if so, the details thereof

(c) whether the joint venture company
propose to set up a blending plant some-
where in India,

(d) if so the details thereof indicating
inter-aha location expenditure involved
capacity, technologyv for blending, period of
completion mode of marketing, etc and

(e) when the new product of the joint
venture s hkely to be marketed?

THE MINISTER OF STATE OF THE
MINISTRY OF PETROLEUM AND NATU-
RAL GAS (CAPTAIN SATISH KUMAR
SHARMA) (a) to (e) An agreement has
been signed between Indian Oil Corporation
Limited and Mobil International Petroleum
Inc USA to form a Jomnt Venture Company
in India for blending and marketing of Mobil
brand lubncants In addition to blending the
lubncants in the existing blending plants of
10C at Bombay, Madras and Calcutta the
JVC will also put up a biendubg plant of
1,50 000 MTs capacity at Asoti in Haryana
at an estimated cost of Rs 47 crores us'ng
state-of-arttechnology The plantis expect-
ed to be commissioned in mid-1996

The JV product is likely to be marketed
by May. 1994
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[ Transiation]
Sub-Standard Baby Food

1318 SHRIDEVIBUX SINGH Willthe
Minister of HEALTH AND FAMILY WEL-
FARE be pleased to state

(a) whether the Government regularly
conducts quality check on baby foods and
beverages

(b) if so the number of cases where
sub-standard baby foods sold in the market
detected during last one year and

(c) the action taken against these
Companies”?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI B
SHANKARANAND (a) Quality check of baby
foods and beverages are carnea out by the
State Food Health authonties

(b)and (c) Information 1s being collect-
ed and will be laid on the table of the House

[Translation]
Funds for Schemes to MP

1319  SHRIBHEEMSINGHPATEL
Will the Minister of WATER RESOURCES
be pleased to stcte

(a) the amount allocated to Madhya
Pradesh forlaunching Amnt Dhara Scheme
Jeevan Dhara and small imgation scheme
duning the eeurrent financial year,

(b)whettierthe Union Govemment have
provided sufficier t Funds to Madhya Pradesh
for the implementation of these schemes
dunng the last two years
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(c) if so, the details thereof; and
(d) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
AND MINISTER OF STATE IN THE MINIS-
TRY OF WATER RESOURCES (SHRIP K.
THUNGON) (a) to (d). Funds allccated to
Madhya Pradsh for Amrit Dhara, Jeevan
Dhara and small irmgaticr schemes were
Rs.59.56 crores, Rs.67.31 Crores and Rs.
93.59 crores during 1991-92, 1992-93 and
1993-94 respectively.

[English)
Sardar Sarovar Project

1320. SHRI MANORANJAN
BHAKTA: Will the Minister of WATER RE-
SOURCES be pleased to state.

(a) whetherthe attention ofthe Govemn-
ment has been drawn to the press reports
regarding the observation made by aninter-
national human nghts panel for tailure to
curb violations in connection with the contro-
versial Sardar Sarovar Project in the
Narmada Valley: and

(b) if so, reacuon of the Government
thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
AND MINISTER OF STATE IN THE MINIS-
TRY OF WATER RESOURCES (SHRIP K.
THUNGON) (a) Yes, Sir.

"(b) Narmada Water D:sputes Tribunal
has laid down quidelines for resettiement of
project affected people of Sardar Sarovar
Project taking into account the traditional
nghts of the tribals. The concemed State
Governments have offered much more
liberalised resettiement & rehabilitation pack-
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ages to the projest affected people with a
view toimproving their standard of living and
quality of life. The relocation of tribals is fully
justified in the interest of public purpose and
national economic development. Water
Resources Development programes are
being taken up with a view to fufilling the

asic nghts of human inaividuals to develop-
ment. There is. {h :refore, no violation f
human rights in Sardar Sarovar Project.
Attempts were being made to mislead the
people both within India and abroad by
alleging police excessess and forcible evic-
tion of the project affected people. The
factual position with regard to several inci-
dents so far occurred has been given wide
publicity abroad through Indian Missions
abroadto dispel misgivings among the inter-
nationa! community

Deaths Due tc Cradle Sheme in Tamil
Nadu

1321. SHRI K. RAMAMURTHEE
TINDIVANAM: Will the Minister of WEL-
rFARE be pleased to state

(a) whether it has come to the notice of
the Government that many children taken
care oi under the cradle scheme by the
Tamilnadu Government, have died,

(b) if so, whether the Government have
ascentained the reason for the death of
these children;

(c) it so, tn. details thereof; and

(d) the action taken/proposed by the
Govermnment in this regard?

THE MINISTER OF WELFARE (SHRI
SITARAM KESARI) : (a) Yes Sir, The Gov-
emment of Tamil Nac.u have launched a
Scheme to curb the evil practice of Female
Intanticide in Salem Di~trict, for taking care
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of the abandoned female children Under
this scheme, cradles have oeen provided in
the Pnmary Health Centres, Tamil Nadu
Integrated Nutnition Project and Noon-Meal
Centres including Government Hospitals in
Salem District So far (4 2 1994) 86 babies
have been recewved It t,as come 10 the
notice of the State Government that out of
86 babies received, 17 have died due to
poor birth weight and other infections and
bad delwery practice

(b)and(c) Yes The State Government
have ascertained the following as reasons
for the death of the babies left in cradle

(1) Amblical Cord Infection
(2) Poor Birth Weight an~ Anemia

The infants left out in the cradie usually
had umblical infection The babies are also
observedtohave vomitted and passedloose
stools which do not respond to any antibict-
ic They are also not able to retain any type
of milk or milk food

(d) The State Government have taken
the following steps in this regard -

(1 They have provided medical *a-
ciliies to the children and utmost
care i1s taken to wok after the
babies by trained Ayas

(2) The scheme '. teing moaitored
effctively to see that there 1s no
neglect on pan of the staff look-
ing after the babies

(3) A team of medical experts also
attend to the cases of emergen-

cy

(4) The State Government has
chalked out a scheme for the
protection of at' child-en for
providing relief and r~habiitation
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(5) The female children covered under
the scheme are being handed
over to reputed NGO’s for plac-
ing them n in-country adoption

(6) The State Government has also
launched a full scale campaign
against female infanticide

[Translation)
Theft of Coal
1322

SHRI BALRAJ PASSI
SHRI DEVI BUX SINGH

Will the Minister of COAL be pleased to
state

(a) whether the Government are aware
that wagons of coal are pilfered en-route
while being sent to the Uttar Pradesh State
Electncity Board

(b) i so whether any enquiry has been
conducted

(c) if so the details and the outcome
thereof and

(d) the action taken against the person
tound guilty?

THE JMINISTER OF STATE OF THE
MINISTRY OF COAL (SHRI AJIT
PANJA) (a) to (d; Coal i1s supplied by coal
companies on F O Rcolliery basis Assuch
coalcompanties have noinformation regard-
ing alleged enroute pilferage of coal meant
for Uttar Pradesn State Electricity Board
Ministry of Railways who were consulted
have informed that no complaint has been
reqistered with RPF (Railway Protection
Force) regarding theft of coal be.ng sent o
Uttar Pradesh State Electncity Board
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Coal companies are however tighten-
ing the arrangements regarding weighment
at the time of loading of ccal. All out efforts
are being made by coal companies to en-
sure maximum serviceability of weighbridges
and full utilisation/use of available
weighbridges so that most of the rail borne
coal is despatched only after weighment.
Coal consumers including Uttar Pradesh
State Electricity Board can post their
represenetatives to inspect loading and
weighment of coal atthe loading/weighment
points.

Registration for Indian Citizenship

1323. SHRI RAM PRASAD SINGH:
“Will the Minister of HOME AFFAIRS be
pleased to state;

(a) whether the Government have re-
ceived representations from the persons of
Indian origin living in Myanmar (Burma) who
have not acquired the citizenship of that
country, for registration of indian citizen-
ship;

(b) if so, the detais thereof, and
(c) the action taken thereon?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
RAJESH PILOT): (a) to (c). So far no repre-
sentation has been vrought to the notice of
the Government regarding registration of
persons of Indian Origin in Myanmar for
Indian Citizenship.

Police arran gements outside
Nizammuddin Railway
Station

1325. DR. PARSHURAM
GANGWAR. Will the Minister of HOME
AFFAIRS be pleased to state:
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(a) whether adequate police arrange-
ments have been made outside the
Nizammuddin Railway Station;

(b) if nat, the reascns therefor;

(c) whether passengers are being put
to inconvenience in the absence of ade-
quate police arrangements in the morning;
and

(d) if so, the steps being taken to rem-
edy the situation?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRIP.M.
SAYEED) (a) Yes, Sir

(b) Does not arise
(c) No. Sir
(d) Does not anse
|Enghsh]
Health Care Programmes

1326. SHRIMATI SAROJ DUBEY.
Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state.

(a) whether any survey has been re-
cently made on the nor-availability of med-
icines, inadequacy of matemity facilities and
shortage of doctors/medical officers in the
rural health centers;

(b) if so, the outcome thereof;

(c) the reasons for poor health care in
the rural areas: and

(d) the remedial measures taken by the
Govemment to improve the health care
programmes in ihe rural areas?
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THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI B
SHANKARANAND) (a) A facility gap sur-
vey was conducted in the PHCs of ninety
demographically weak districts

(b) The survey revealed the gaps in
regard to running wate: supplv electricity,
observation beds, labour rooms and opera-
tion theatres and staff 'n certain Primary
Health Centies

(c) The facilities for health care in rural
areas vary from State to State Inadequate
financial resources poor infrastructure and
staff absenteeism are some of the reasaons

(d) (1) Guidelines have been issued
to the State Governments to
ensure timely supply of medicines
and fill up the vacant posts of
medical and para-medical staff

(1) To improve facilities for
maternal care under the Social
Safety Net Scheme funds @ Rs
10 00 lakhs per PHC have been
provided for 5 PHCs in eaach of
the 90 demographically weak
districts of the country during
1992-93 and 1993-94

Under the Scheme the following tacil-
ities have been provided to these PHCs -

a) A fully equipped operation thea-
tre

b) An observation Ward with six

beds

¢} Two staff yuarters one for LHV
& the other for ANM

One Ambulance for 30,000 pop-
ulation PHCs if not already avail-
able

e) One water pump for continuous
supply of water
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f) Provision of anaesthesia, surgi-
cal bandages antibiotics, etc for
operations (Rs 1 00 lakns for first
year only)

g) One Generator for Uninterrupted
power supply

h) Area specific IEC activities to
promote mother and child healtn
adoption of spacing methods, and
specific training

[Translation]
Steam Coal to Gujarat

1327  SHRI CHHITUBHAI GAMIT
Will the Minister of COAL be pleased to
state

(a) the tota quantity of steam coal
allotted for industnes in Gujarat and the total
demand of the State during 1993-94

(b) whether the steam coal demanded
for industnes in Gujarat has been supplied
dunng that penocd and

(c) f not the reasons therefor and the
steps proposed o be taken in this regard?

THE MINISTER OF STATE CF THE
MINISTRY OF COAL (SHRI AJIT PANJA)
(a) to (c) The requirements of coal are not
assessed State-wise They are assessed
industry/sector-wise for the whole country
Steam cozltoiraustnal consumers in Gujarat
s being supphed mostly by rail from Soutr
Eastern Coalfields Limited (SECL) and
Western Coalfields Limited (WCL)based on
the sponsorships issued by the concemed
sponsoring authonties The steam coal al-
lotted to industries in Gujarat from WCl was
1 6lakhtonnes durnng ti e penod Apnl 93to
January, 94 of which 1 3 lakh tolines (provi-
sional) was actually drsnatched Similarly
as agamst the programmes of 9 32 lakh
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.onnes received by SECL during the penod
Apnl, 93 to February, 94 from industnes in
Gujarat the despatches from this company
were of the order of 6 27 lakh tonnes (Pro-
visional)

According to information furnished by
Coal India Ltd , the supplies could have
been more but for cancellations/suspen-
sions of rail programmes by the consumers

LPG Connections

1328 SHRI BRISHIN PATEL Will
the Minister of PETROLEUM AND NATU-
RAL GAS be pleased to state

(a) whether the Government are aware
that LPG connections are not being re-
leased without purchasing gas stove from
the concermed gas agencies even in the
cases recommended by the Members of
Parliament

(b) if so the reasons therefor and

(c) the action being taken by the Gov-
emment against such gas agencies”?

THE MINISTER OF STATE OF THE
MINISTRY OF PETROLEUM AND NATU
RAL GAS (CAPTAIN SATISH KUMAR
SHARMA (a)to(c) The Government have
seen such reports Howerver the
customers are at liberly to purchase hot
plate from any source provided it bears the
ISI mark The distnbutors have standing
instructions not to insist on purchase of hot
plate from them and are required to display
a notice in their showrooms that it is not
obhgatory for a customer to purchase hot
plate from the distnbutor releasing the
connection The Marketing Discipline Guide-
iines nteraha provide for penal action
against those distnbutors who indulge i
such malpractices
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Jharkhand Autonomous Council
1329  SHRI SHIBU SOREN.
SHRI SIMON MARANDI

Willthe Minister of HOME AFFAIRS be
pleased to state

(a) whether any decision has been tak-
enregarding the constitution of the Jharkhand
Autonomous Council

(b) if so, the details thereof,

(c) the reasons for delay in the consti-
tution of the said council and

(d) the time by which it is likely to be
constituted?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRIP M
SAYEED) (a)to(d) Consistent efforts were
made by the Central Govermment to infor-
mally find an amicable solution to the
Jharkhand 1ssue Not having succeeded in
these to pursuade the State Government to
accept certain modifications in the Bill the
Central Government 1s now processing the
Jharkhand Area Development Council Bill
1991 for formal Presidential Orders under
article 201 of the Constitution

Upper Bhadra Project

SHRI K G SHIVAPPA
SHRIV KRISHNA RAO
SHRIH D DEVEGOWDA
SHRIKH MUNIYAPPA

1330

Willthe Minister of WATER RESOURC
ES be pleased to state

(a) the total amount allocated by the
Union Government to Upper Bhadra
Project,



137 Whitten Answers

(b) the present status of the project and
the amount spent thereon so far,

(c) the time by which 1t 1s likely to be
completed, and

(d) the total area likely to be irngated by
the project?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
AND MINISTER OF STATE IN THE MINIS-
TRY OF WATERRESOURCES (SHRIP K
THUNGON)(a)to(d) UpperBhadra Project
has not been received at the Centre for
techno-economic appraisal The project
has not been included by the Pianning Com-
mission in VIli plan

TADA

1331 SHRI RAMDEW RAM
SHR! MAHESH KANODIA
SHRI KASHIRAM RANA
SHRIMANORANJAN BHAKTA

Willthe Minister of HOME AFFAIRS
be pleased *3 state
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(a) the number of cases registered
under TADA during each of the last three
years and the current year so far, State-
wise,

(b) the number »f persors detained
and arrested, State-wise,

(c) thenumberofpersons acquitted
by the Special Courts and released on bail
separaty State-wise

(d) whether the Government pro-
pose to make amendments in TADA to
effectively deal with terronsm, and

(e) 1if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
RAJESH PILOT) (a)to (c) A statement
regarding cases registered persons a rest-
ed acquitted an . released on bail 1s at-
tached

(d) No Sir

(e) Question does not anse
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The requisite information for 1994 1s
notavailable as the same would be received
from the concemed State Governments
through Quarterly reports for quarterending
31394

Coal Rroduction
[ Translation)
SHRINAWAL KISHORE RAI

SHRI GUMAN MAL LODHA
SHRI NITISH KUMAR

1332

Will the Minisater of COAL be pleased
to state

(a) whether production of coal has in-
creased three times in the country since
nationalisation of coal industry

(b) if so, the productios of cuaiin 1971-
72 and in 1992-93 respectively

(c) whether capital investment in this
industry has sharply increased dunng this

penod

(d) f So the capnal investment in this

MARCH 3, 1994

Written Answers 152

industry during 1971-72 and 1992-93, re-
spectively '

(e) whether consumer price uf coal has
also increased 4longwith increase In its
production In the country

() ¥ so, the prices of various varieties
of coal dunng 1971-72 and 1992-93 re-
spectively . and

(g) the amount of profit earned through
Public Sector Undertakings during 1992-93

THE MINISTER OF STATE OF THE
MINISTRY COAL (SHRI AJIT FANJA) (a)
and (b) Coal production in the country has
nsenform 72 42 millontonnes in 1971-721to
238-26 million tonnes in 1992-93

(c) and (d) The total capital invest-
raentn Co-lindia Limited (CIL) and Singaren:
Collienes Company Limited (SCCL) put to-
gether was Rs 240 44 crores till 1971-72
and Rs 16559 10 crores till 1992-93

(e)and (f) Available information re-
garding average pithezd prices of coal in
1973-74 and 1992-93 is given below -

(Rs /tonnes)
With effect from Price of coal produ&ed by
SsccL OTHERS
1474 50 50 V750
SCCL ClL
17293 43400 364 00

Pnces ot vanous vaneties of coal
w et 17 2 93 were notified in the Gazette of

India, extraodinary, No. S O 109 (E) dated
16.2 1993 Ten copies thereof have been

placed in the Lit ..rary of Parhament

(g) ClLeamedaprottofRs 291.27
crores dunng 1992-93
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1333 SHRI GOVINDACHANDRA
wIUNDA  Willthe Minister of PETRCLEUM
AND NATURAL GAS be pleased to state

(a) the total amount received by the
Indian oil Corporation’s Delhi Office during
the last three years on the basis of dummy
transfer vouchers from Delhi, Zone-wise

(b) whether the Government propose
to refund the amount to the applicants since
these cylinders have already been wiih-
drawn

(c) # so the details there of and
(d) if not the reascns therefu: ?

THE MINISTER OI' STATE OF THE
MINISTRY OF PETROLEUM AND NATUL-
RAL GAS (CAPTAIN SATISH KUMAR
SHARMA) (a) M/s Indian Oil Corpo-
ration Limited has received an amount of
Rs 28 000/- during the last three years on
the baiss of fake transfer vouchers from
Delm The zone-wise details are as under

Rs
New Delhi 14500
Old Delhi 1 100C
Trans 2500
Yamuna 28000
(©) No S

(c) Does not anise

PHALGUNA 12, 1915 (SAKA)

(d) As per the palicy, in such cases
supphies of LPG are stopped forthwith,
equipment retrieved, security deposits
forfrcited and further necessary action like
filing of FIR with police 1s taken

Written Answers 154
Abductions in J&K

1334  SHRIVILASRAO NAGNATH-
RAO GUNDEWAR

SHRI DATTA MEGHE

Willthe Minister of HOME AFFAIRS be
pleased tc _tate

(a) the number of persons abducted by
militants in Jammu & kashmir during Janu-
ary 1993

(b) the num* ~r of persons rescued

(c) the number of militants arrested in
tnis connection and

-

(d) the action taken against them ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
RAJESH P,LOT; (a)a d(b) As per infor-
mation furnished by J&K Govemment 18
persons were abducted by militants in J&K
during January 1993 Out of these, 4 per-
sons were released by the militants

(c) and (d) “o militants were arrested
inthis connecton Howeverdunngthe month
of January 1943 more than 300 militants
\ Are apprf hienued Dy Se.curity torces in J&k
, out of whome more than 200 mulitants were
arrested under TADA for anti-national activ
hes

[Enghsh]

Petrol/Diesel Retail Outlets/LPG
Agencies in Kerala

PROF SAVITHRI
LAKSHMANAN
PRCF KV THOMAS

1335

Wil the Vinister of PETROLEUN
~ND NATURAL GAS be pleased t
state
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(a) whether the Union Government
have received any representation from the
Government of Kerala regarding sanction-
ing of petrél/diesel retail outlets and LPG
agencies in all District Head-quarters of
Kerala :

(b) if so, the details thereof; and

(c) the decision taken by the Gov-
ernment in this regard ?

THE MINISTER OF STATE OF THE
MINISTRY OF PETROLEUM AND NATU-
RAL GAS (CAPT. SATISH KUMAR
SHARMA) (a) to (c). A request has been
received from the Minister for Food and Cuvil
Supplies, Govt. of Kerala, for opening ot
Retail Outlets and LPG distributorships at
different locations in the State including
District Hgrs. through the State Civil Sup-
plies Corporation.

New Retail Outlet dealerships and
LPG distributorships are opened at different
locations on the basis of industry norms
subject to product availability. Accordingly,
a decision on the request of the State Gov-
ernment will be taker in due course keeping
in view the requirements. Selection of deal-
ers is made througk: the Oil Selection Bords
after inviting applications from all eligible
persons.

New Oral Contraceptives

1336. SHRI ANANTRAO
DESHMUKH : Will the Minister nf HEALTH
AND FAMILY WELFARE be passedtostate:

(a) wnether new variety of oral con-
traceptives is proposed to be introduced to
combat the menace of population growth in
India; and

(b) if so, the details thereof ?

MARCH 3, 1994
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THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI B. S.
HANKARANAND) (a) and (b). A new oral
contraceptive developed indigenously by
Central Drug Research Institute, Lucknow is
being marketed in India. It is an oral pill to be
taken twice a week in the first three months
and there after only once a week.

Price of LPG Cylinders

1337. SHRI C. SREENIVAASAN :
Willthe Minister of PETROLEUM AND NAT-
URAL GAS be pleased to state :

(a) whetherthe import duty of 85% on
LPG has been lowered to 25% by the Gov-
emment.

(b) it so, whetherthe pnvate sectoris
hkely to reduce the pnice of LPG cylindersto
the domestic consumers; and

(c) if so, the details thereof

THE MINISTER OF STATE OF THE
MINISTRY OF PETROLEUM AND NATU-
RAL GAS (CAPT. SATISH KUMAR
SHARMA) (a) Yes, Sir

(b) and (c). The price charged by
private sector will take into account the
reduced duty in a competitive market.

Communal Riots

SHRi BIR SINGH MAHATO

SHRI NITISH KUMAR :

SHRI CHANDRAJEET
YADAV :

SHRIMATI
GAUTAM:

SHRI RAJNATH SONKAR
SHASTRI:

SHRI RAM VILAS PASWAN :

1338

SHEELA
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SHRI MOHAN SINGH
(DEORIA)

SHRI BHOGENDRA JHA

SHRI SURYA NARAYAN
YADAV

SHRI RAM KAPSE

Willithe Minister of HOME AFFAIRS
be pleased to state

(a) the number of communal Iinci-
dentsinthe country State-wise dunng 1993
and 1994 with names of places of occur-
rence

(b) the number of persons killed and
injured In communal violence and police
firing

(c) the estimated value of movable
and immovable property damaged or de-
stroyed

(d) the number of pleaces of religious
significance destroyed or damaged

(e) the number of cases in which ex-
gratia payment has been made to the next
of kin of those killed and the total amount
paid, State-wise

(f) the total additional amount spent
on relief and rehabilitation of the not-affect-
ed persons, State-wise and

(g) .. number of persons detained
or arrested, released charge-sheeted or
enlarged on bail, State-wise, and

(h) the number of cases instituted,
State-wise?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRIP M
SAYEED) (a)to(h) ‘Public Order 1sa S.ate
subject as indicated in Entry 1 List-ll (State

PHALGUNA 12, 1915 (SAKA)
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List)of the Seventh Schedule to the Consti-
tution of India The required information Is
not readily available with the Central Gov-
ernment However, It 1s being collected
+-cm the states and will be laid on the table
of the House

[ Translation]

Foreign Nationals

1339 SHRI PRABHU DAYAL
KATHERIA
SHRI KRISHAN DUTT
SULTANPURI
SHRI Y S RAJASEKHAR
REDDY

Will the Minister of HCME AFFAIRS
be pleased to state

(a) the number of foreign nationals
whovisited India with valid travel documents
dunng each of the last three years and the
current year so far nationality-wise

(b) the number of persons out of
them who have retumed and the number of
persons who are overstaying at present,
nationahty-wise

(c) the action taken against the per-
sons overstaying and

(d) the steps taken to check such
cases and deport them ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
RAJESH PILOT; (a) A statement 1s at-
tached

(b)and (c) Asmost of the foreigners
enter into India on the basis of muitiple entry
visas and they can enter and leave Inia as
many times as they desire duning the validity
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of their visas, it is not possible to give data

regarding foreigners who have retumed to Nationality Total
their countries out of those who enterered .
India in a particular year. Bolivia 9
(d) Instructions have been inssued Botswana 86
to all the State Governments to detect and .
deport foreigners who are overstaying in Brazil 2394
India without valid documents.
British Overseas CIT 8
STATEMENT N
British Soloman sl 20
Nationality-wise Arrival Details During the B .
Year 1991 runel 166
Nationality Total Bulgaria 816
Afganistan 25341 Burkinale !
Albania 7 Burunsi 7
Algena 473 Byelorussia 2
Angola 126 Camabodia 326
Antilles 31 Canada 39390
Argentina 1158 Cape Verde 5
L 4
Australia 26002 Central Afncan Rep 486
Austnia 8444 Chad 19
Bahamae 42 Chile 374
Baharain 4612 Chin 3816
Bangladesh 273108 China (Taiwan) 711
Barbados 177 Colombia 333
Beigium 8413 Comoros 96
Belize 68 Congo 7
Costa Rica 34

Bhutan 2722
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Nationalty Total Nationality Total
Cuba 80 Guadelonpe 4
Cyprus 157 Guatemala 75
Czechoslovakia 1182 Guinea 98
Dahomey 544 Guinea-Bissau 24
Democranc Yemen 48 Guyana 93
Denmark 5907 Haiti 11
Dominican Republic 45 Honduras 75
Eduadpr 44 Hong kong 316
Egypt 1455 Hungary 1729
El Salvador 74 Iceland 3496
Equatonal 14 Indonesia 4168
Entnian 3 Iran 17635
Ethiopia 3299 Iraq 609
Fip 1194 Ireland 2659
Finland 4682 Israel 6800
France 57735 Italy 36138
Gabon 5 Ivory Coast 28
Gambia 136 Jamaica 115
Germany 58008 Japan 43966
Ghana 439 Jordan 2339
Greece 2327 Kenya 10727
Grenada 2032 Kingdom of Tonga 46
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Nationality Total Nationalty Total
Kinbati 9 Mongolia 84
Korea North (DPR) 1632 Moorocco 584
Korza South 6187 Mozambrque 261
Kuwait 3363 Nauru 3
Laos 57 Nepal 27524
Lebanon 884 Netherlands (dutch) 21798
Lesotho 1686 New Hebrdes 2
Libena 46 New Zealands 5981
Libya 134 Nicaragua 107
Ludxembourg 188 Niger 931
Macao 109 Nigena 2065
Madagascar (Malagosy) 165 Niue Islands 49
Maliwai 120 Norway 3191
Malaysia 31461 Oman 11157
Maldives 11188 Others 18233
Mal 41 Pakistan 182940
Malta 193 Palestinian 50
Martinique 67 Panama 277

Mauntania 412 Papua New Guinea 243
Mauntius 4935 Paraguay 294
Mayanmar (Burma) 1099 Peru 121
Mexico 1233 Philippires 6106
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Nationality Total Nationality Total
Poland 6071 Swaziland 60
Portugal 4185 Sweden 9222
Qatar 2929 Switzerland 18399
Relntort 3 Syna 2238
Rhodesia (Zimbabwe) 305 Tanzania 5339
Rominia 1423 Thailand 10107
Russia 31775 Tibet 19
Rwanda 18 Togo (Tonga) 60
Sao Tome & Principe 129 Trnnidad & Tobago 503
Saudi Arabia 18958 Tunisia 810
Senegal 184 Turkey 1150
Seychelles 226 Tuvalu 106
Sierra Leone 36 USA 120399
Singapore 22946 Uganda 603
Somalia 13:78 Un Rep of Cameroon 101
South Africa 7220 United Arab Emirates 18980
Spain 15312 United kingdom 200036
Sn Lanka (Ceylon) 73371 Uruguay 163
St Lucia 5 Vatican 7
Stateless 1607 Veneguela 546
Sudan 5071 Vietnam 1534

Sunnam 1485 Western Samoa 29
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Natonality Total Nationality Total
Yemen 9699 Bhutan 2376
Yugoslavia 1524 Bolivia 24
Zaire 120 Botswana 143
Zambia 3165 Brazil 2944
Total 1616244 Bntish Soloman Island 29

1992 Brunei 280
Nationality Total Bulgana 553
Afgamistan 33288 Burkinale 2
Albania 58 Burund 7
Algena 723 Byelorussia 2
Angola 292 Cambodia 55
Antigua 1 Canada 47229
Antilles 21 Cape Verde 9
Argentina 1806 Central Afncan Rep 17
Australia 28917 Chad 6
Austna 10545 Chile 533
Bahamas 86 China 6122
Bahrain 5736 China (Taiwan) 2062
Bangladesh 252430 China Stateless 23
Barbados 142 Colombia 384
Belgium 10984 Comoros 272
Belize 136 Congo 5
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Nationalty Total Nationality Total
Costa Rica 83 Grenada 618
Croatia 85 Guadelonpe 1
Cuba 90 Guatemala 59
Cyprus 368 Guinea 134
Czechoslovakia 1546 Guinea-Bissau 13
Dahomey 11 Guyana 151
Democratic Yemen 3 Hart 14
Denmark 6966 Honduras 28
Dominican Republic 54 Hong Kong 394
Eduador 39 Hungary 1196
Egypt 1992 Iceland 41
El Salvador 69 Indonesia 4892
Equatonal 13 Iran 18428
Ethiopia 5318 Iraq 808
Fi 1345 Ireland 3538
Finland 9071 Israel 9406
France 68209 Italy 45929
Gabon 8 ivory Coast 200
Gambia 81 Jamaica 180
Germany 76873 Japan 61214
Ghana 446 Jordan 3009

Gieece 3798 Kazakhistan 1
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Nationalty Total Nationalty Total
Kenya 15916 Mauntania 375
Kingdom of Tonga 5 Mauntius 8442
Kinbati 17 Mayanmar (Burma) 1264
Korea North (DPR) 1454 Mexico 1449
Korea South 7247 Mongolia 84
Kuwait 3169 Morocco 662
Laos 21 Mozambique 314
Lebanon 1219 Nauru 1
Lesotho 80 Nepal 30754
Libena 21 Netherlands (Dutch) 30058
Libya 96 New Hebndes 2
Lithona 2 New Zealands 6390
Lithuama 4 Nicaragua 9
Luxembourg 386 Niger 857
Macao 94 Nigena 1869
Madagastar (Malagosy) 113 Niue Islands 5
Malawi 196 Norway 3875
Malaysia 37953 Oman 11315
Maldves 12870 Others 9245
Mal 39 Pakistan 190495
Maita 250 Palestimian 26

Martinique 74 Panama 317
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Nationality Total Nationalty Tota/'
Fapua New Guinea 195 St Lucia 2
Paraguay 33 Stateless 1609
Peru 164 Sudan 3286
Philippines 8155 Sunnam 415
Poland 5090 Swaziland 2251
Portugal 6423 Sweden 12877
Quate;r 2823 Switzerland 21138
Reunion 6 Syna 2534
Rhodesia (Zimbabwe) 283 Tanzania 6201
Rominia 1216 Tnalland 12867
Russia 39698 Tibet 54
Rwanda 35 Togo (Tonga) 35
Sao Tome and Pnncipe 229 Tnnidad and To belgu 696
Saudi Arabia 21261 Tunisia 684
Senegal 66 Turkey 1860
Seychelles 231 Tuvalu 179
Sierra Leone 75 USA 151285
Singapore 29374 Uganda 939
Somalia 587 Ukraine 154
South Afnca 11242 Un Rep of Camercon 103
Spain 26105 United Arab Emirates 20292
Sn Lanka (Ceylon) 75558 United Kingdc « 244446




175 Whiten Answers MARCH 3, 1994 Written Answers 176
Nationality Total Nationality Total
Upper Volta \56 Austna 10664
Uruguay 147 Bahamas 149
Uzbekisthan 1 Baharain 3807
Vatican 14 Bangladesh 297378
Venezuela 609 Barbados 246
Vietnam 629 Belgium 10136
Western Somoa 20 Belize 60
Yemen 13014 Bhutan 2169
Yugoslavia 964 Bolivia 60
Zaire 129 Botswana 128
Zambia 2881 Brazil 2530
Total 1845157 British Soloman Is| 13

1993 Brune: 249
Nationality Total Bulgana 1341
Afganistan 12746 Burkinale 100
Albania 36 Burundi 29
Algena 654 Byelorussia 1
Angola 160 Cambodia 45
Antilles 40 Canada 49614
Argentina 1597 Cape Verde 10
Armenia 3 Central African Rep 17
Austrahia 28753 Chad 8
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Nationality ' Total Nationality Total
Chile 541 France 60460
China 6136 Gabon 4
China (Taiwan) 2530 Gambia 68
Colombia 408 Georgia 32
Comoros 344 Germany 74239
Congo 12 Ghana 356
Costa Rica 128 Greece 4579
Croatia 160 Grenada 432
Cuba 34 Guadelonpe 3
Cyprus 189 Guatemala 99
Czechoslovakia 1334 Guinea 107
Dahomey 35 Guinea-Bissau 10
Democratic Yemen 1 _ Guyana 88
Denmark 7126 Haiti 9
Dominican Republic 64 Honduras 114
Ecuador 86 Hong Kong 399
Egypt 1737 Hungary 1074
El Salvador 30 Iceland 57
Equatorial 5 Indonesia 4955
Ethiopia 3248 Iran 13822
Fiji 1261 lraq 575
Finland 9104 Ireland 4056




179  Written Answers MARCH 3, 1994 Whitten Answers 180

Nationality Total Nationality‘ Total
Israel 8667 Madagascar (Malagosy) 69
italy 35154 Malawi 189
Ivory Coast 26 Malaysia ' 32950
Jamaica 151 Maldives 12301
Japan 44218 Mal 33
Jordan 2263 Malta 220
Kenya 11796 Martiunique 50
Kingdom of Tonga 20 Mauritania 408
Kiribati 7 Mauritius 7630
Korea North (DPR) 841 Mayanmar (Burma) 1155
Korea South 8101 Mexico 2015
Kuwatri 1930 Mongolia 102
Laos 14 Morocco 791
Latvia 26 Mozambique 273
Lebanon 955 Namibian 4
Lesotho 96 Nauru 1
Liberia 46 Nepal 29393
Libya 97 Netherlands(Dutch) 26984
Lithoria 8 New Helrides 2
Lithuania 17 New Zealands 6628
Luxembourg 219 Nicaragua 15

Macao 24 Niger 561
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Nationality Total Nationality Total
Nigeria 1964 Saudi Arabia 13511
Niue Islands 1 Senegal 55
Norway 3577 Seychelles 282
Oman 8171 Sierra Leone 37
Others 8116 Singapore 31697
Pakistan 32276 Somalia 388
Palestinian 15 South Africa 11300
Panama 335 Spain 17712
Papua New Guinea 156 Sn Lanka (Ceylon) 73943
Paraguay 30 St Lucia 3
Peru 164 Stateless 1299
Philippines 7666 Sudan 2079
Poland 3967 Surninam 210
Portugal 4982 Swaziland 191
Quatar 1924 Sweden 13696
Relnion 6 Switzerland 22642
Rhodesia (Zimbabwe) 385 Syna 1873
Rominia 538 ] Tanzania 6227
Russia 48790 Thailand 12987
Rwanda 23 Tibet 42
Sao Tome & Principe 180 Togo (Tonga) 25
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Nationality-wise Foreigners Arnval for the

Nationality Total month of Jan-94
Tnnidad & Tobago 392 Nation Name Arnval -
Tunisia 472 Afganistan 66
Turkey 1315 Albania 0
Tuvalu 212 Algena 33
USA 165463 Angola 4
Uganda 874 Antigua 0
Ukraine 797 Antilles 1
1

Un Rep of Cameroon 6 Argentina 53

Armenia 0
United Arab Emirates 15026

Austraha 1733
United Kingdom 241028

Austnia 612
Uruguay 150

Azerbayan 0
Uzbekistan 13

Bahmas 0
Vatican 17 )

Bahrain 280
Venezuela 610

Bangladesh 7103
Vietnam 542

Barbados 4
Western Samoa 8

Belgium 436
Yemen 12023

Belize 2
Yugoslavia 475

Bhutan 34
Zaire 59

Bolivia 0

b, 2522

Zambia Botswansa 9
Total 1634714

Brazil 211
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Nation Name Arnval Nation Name Arnval
Bntish Overseas Cit 9 Costa Rice 11
Bntish Protected 0 Croatia 0
Bntish Soloman sl 0 cuba 2
British Subject & Colo 0 Cyprus 10
Brunei 4 Czechoslovaka 55
Bulgana 42 Dahomey 1
Burkinale 0 Democratic Yemen 0
Burundi 0 Denmark 425
Byelorussia 0 Dominican Repuplic 2
Cambodia 0 Ecuador 12
Canada 1977 Egypt 151
Cape Verde 2 El Salvaaor 2
Central African Rep 2 Equatonal 0
Chad 0 Entnan 0
Chile 27 Estonia 0
China 184 Ethiopia 209
China (Taiwan) 111 Fuy 112
China Stateless 0 Finland 192
China Turk 0 France 3307
Colombia 23 Gabon 1
Comoros 2 Gambia 0
Congo 1 Georgla 0
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Nation Name Arnval V Nation Name Arrival
Germany 4728 Japan 2513
Ghana ‘ 20 Jordan 125
Greece 126 Kazakhistan 0
Grenada 23 Kenya 887
Guadelonpe 0 Kingdom of Tonga 0
Guatemala 4 Kiribati 0
Guinea 2 Korea North (DRP) 0
Guinea-Bissau 0 Korea South 1477
Guyana 21 Kurgizia 0
Haiti 0 Kuwait 257
Honduras 1 Laos 10
Hong Kong 17 Latvia 0
Hungary 45 Lebanon 53
Iceland 3 Lesotho 17
Indonesia 271 Liberia 4
\ran 1172 Libya 7
Iraq 27 Lithorian 0
Ireland 202 Lithuania 0

Israel 1113 Luxembourg 10

Italy 2549 Macao 2

lvory Coast 2 Madagascar (Malagosy) 7

naica 15 Malawi 16
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Nation Name Arnval Nation Name Arnval
Malaysia 2679 Nigena 182
Maldives 111 Niue Islands 0
Mali 4 Norway 227
Malta 10 Oman 775
Martinique 3 Others 516
Maurtania 24 Pakhtoon 0
Mauritius 666 Pakistan 1011
Mayanmar (Burma) 27 Palestinian 0
Mexio 48 Panama 23
Moldavia 0 Papua New Guinea 0
Mongoha 0 Paraguay 1
Morocco 14 Peru 21
Mozambique 54 Philippines 313
Namibia 0 Poland 182
Namibia 0 Portugal 481
Nauru 0 Qatar 177
Nepal 354 Reunion 0
Netherlands (Dutch® 1675 Rhodesia (Zimbabwe) 18
New Hebrides 0 Rominia 75
New Zealands 429 Russia 140
Nicaragua 0 Rwanda 1
Niger 24 Saint Mann 0
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Nation Name Armvai Nation Name Arrival
Sao Tome & Principe 0 Switzeriand 1253
Saudi Arabia 1723 Syria 118
Senegal 1 Tadzikhistaq 0
Seychelles 43 Tanzania 614
Sierra Leone 4 Thailand 864
Singapore 2263 Tibet 0
Somalia 21 Togo (Tonga) 1
South Africa 1789 Trinidad & Tobago 20
Spain 444 Tunisia 7
Sri Lanka (Ceylon) 5541 Turkey 56
St Lucia 0 Turkmenistan 0
Stateless 1 Tuvalu 0
Stateless (Vietnam) 0 US.A. 9486
Stateless of Tanzani (o] Uganda 36
Stateless of U. K. 0 Ukraine 5
Stateless Sri Lanka 0 Un. Rep. of Cameroon 0
Stateless (Malaysian) 0 United Arab Emirates 1439
Stateless (U.S.A.) 0 United Kingdom 15992
Sudan 161 Upper Volta 0
Surinam 3 Uruguay 4
Swaziland 0 Uzbekistan 0
Sweden 471 Vatican 0
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Nation Name Armval
Veneuela 16
Viennam 21
Westem Samoa 0
Yamen South 0
Yemen 1473
Yugoslavia 22
Zawre 7
Zambia 56
Afganistan Stateless 0
Total 87603
[English]

Demand of Kerosene and Diesel in
Assam

1340 SHRIPROBINDEKA Willthe
Minister of PETROLEUM AND NATURAL
GAS be pleased to state

Whntten Answers 194

(a) the total demand of diesel and
kerosene in Assam and the quantity dunng
1993,

(b) the reasons for short supply, and

(c) the steps being taken by the
Government to meet the demand ?

THE MINISTER OF STATE OF THE
MINISTRY OF PETROLEUM AND NATU
RAL GAS (CAPT SATISH KUMAR
SHARMA) (a) to (c) Diesel supplies have
been made to meet the full market demand
of Assam The quantity of diesel supplied to
Assam during 1992-93 and 1993-94 (April-
December ) I1s as under

1992 - 93 337 48 TMT
1993 - 94 249 51 TMT
(Apnil - December) (Provisional)

Keroseneis an allocated productand
the releases are made in line with the alioca
tion Kerosene allocation and releases made
in Assam during 1992 93 and 1993 94
(Apnl - December) are as under -

(Figs 1n MT)
Year Allocation Releases Eexcess-releases
1992 -93 246696 248560 1864
1993 -94 186442 187023 581
[Translation) (a) whether the Government award

Scholarships to SCs/STs

1341 SHRI SIMON MARANDI Will
the Minister of WELFARE be pleased to
state

scholarships to Scheduled Caste and Sched
uled Tnbe students to continue their studies

(b) it so whether the Government
award scholarships to those bnlliant and
exceptional talented students also who be
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long to poor families and study in non-
Government institutions;

(c) if not, the reasons therefor;

(d) whether the Government pro-
pose to award scholarships and hostel facil-
itiesto allthe SC/ST students studyinginthe
wovernment and non-Government institu-
tions;

(e) if so, the details thereof; and

(f) if not, the time by which the
Government is likely to take action in this
regard?

THEMINISTER OF WELFARE (SHRI
SITARAM KESRI): (a) Under ine centrally
Sponsored Scheme of Post-Matric
Scholerships for Scheduled Castes and
Scheduled Tribes students, scholarships

" MARCH 3, 1994
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are provided to the eligible students to pur-
sue recognised post- matricultation cours-
es.

(b)and (c). Underthe National Talent
Search Scheme of the Ministry of Human
*esource Development (Cepartment of
Education), the National Countcil of Educa-
tional Recearch and Training (NCERT)
awards 750 scholarships including 70 schol-
arships to SC/ST candidates each year.

Under another scheme of Scholar:
ships for Telented Children from Rural Ar-
eas at Secondary Stage of the Ministry of
Human Resource Development, 43000
schlarships are offered every year. The
distribution of scholarships is made in the
basis of community development Blocks in
cach State/UT Administration. Community
Development Block-wise distribution
scholarships is as under :

No. of Scholarships

(1) General Category -

4 scholerships per Community Development

Block (4 x5000 CDB)

(2)  Scholarships for children of landless
labourers - 2 schlarships per Community

Deveiopment Block (2x5000 CDB)

(3)  Scholarships for

20.000

10,000

11,500

SC children - 2 schonlarships per Community
Development Block and one more schlarship

per Community Development Block
with 20% or more SC population.

(4)  For ST Children
children - 3 scholarships for Tribal

Community Development Block (3x500)

1,500

(d) to (f). Under the Centrally spon-
sored Scheme of Post-Matric Scholarships
for Scheduled Caste and Scheduled Tribe

students, scholarships are provided for pur-
suing post-metriculation courses in the

recongnised institutions to only two children



197 Written Answers

of seme parents/ guarclians whose income
does not exceed Rs. 2000/- per month and
that the students themselves are not in full
ume omployment. The scholarships are also
provided under the Centrally Sponsored
Scheme of Pre-Matric Scholership to the
children of those engaged in unclean occu-
pétions i.e.of femilies of scavengers of dry
latrines, tenners, flayers and sweepers who
have traditional link with scavenging to pur-
sue pre-matriculation coursesin recognised
institutions. The income ceiling under this
scheme has been removed with effect from
25th Februery, 1994 and all such children
will be eligible to get the scholarships in
Classes | to VIII, excant that, if a third or
subsequentchildis born after1.4.1993, only
two children woutd. be eligible under the
scheme. The scheme will also cover two
children of the same parents in respect of
Classes IX and X.

As for the hostel facilities, under the
Centrally Sponsored Scheme of hostels for
boys andgiris belongingto Scheduled Castes
and Scheduled Tribes, matching central
assistance to the State Government and
100% central assistance to the Union Terri-
toriesis provided for construction of hostels.
Central assistance Is also provided to the
State Governments on matching basis and
to the Union Territory Administration on 100
per cent basis for extension of existing
hostels run by voluntary organisations con-
tribute 10 per cent of the total cost. Howev-
er, there is no proposal to provide hostel
facilities to all SC and ST students in the
Government and Non-Government institu-
tions.

[English]
Cancer of Cervix

1342. SHRIMAT! DIL KUMARI
BHANDARI : Will the Minister of HEALTH
AND FAMILY WELFARE be pleased to
state :
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(a) whetier cancer 6f cervix is the
second mostcommon kiier disease and 3to
5percentaduitfemale deaths are due to this
type of cancer ;

(b) if so, whether the Government
have any plans to educate the women of the
country forearly detection and prevention of
this disease ;

(c) if so, the details thereof; and
(d) if not, the reasons therefor ?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI B.
SHANKARANAND) (a) to (d). No, Sir.
Howevermore emphasis Is being given now
on prevention and early detection of cancer
under National Cancer Control Programme.
A number of new schemes have accordingly
been initiated underthe programme. Health
education is an important component of
these schemes.

Bomb Blasts

1343. SHRI ATAL BIHARI
VAJPAYEE :

DR. LAXMINARAYAN
PANDEYA :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether any investigation has
been corcucted into the incidents of bomb
blasts which rocked the three Rajdhani
Express trains and two other trains in De-
cember, 1993;

(b) if so, the outcome therof;

(c) the number of persons arrested in
this connection: and

(d) the action taken against them ?
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THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRIP.M.
SAYEED): (a) The cases relating to the
bombblastsintrainsincludingthree Rajdhani
Express Trains on the night intrvening 5 - 6
December 93 are under investigation by the
CBI.

(b) to (d). 12 persons have been
arrested while efforts are on to apprehend
the absconders.

Scan Machines
1344. SHRIMATI
MUKHERJEE :

SHRI LOKANATH
CHAUDHURY:

GEETA

Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state:

a) whether the Government are
aware that a whole body scan machine
imported from Siemens is lying idle in the
Ram Manohar Lohia Hospital, New Delhi:
and

(b) if so, the reasons therefor?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI B
SHANKARANAND) (a) and (b). The ma-
chine costing about Rs. 4.42 crores has
been supplied by Siemens in 52 packages
out of which only one package is lying
outside as it1s too bigto be brought indoors
tillits installation. However. itis fully protect-
ed by monsoon packaging and tarpaulin.
The installation is in progress as per sched-
ule.

[Translation]
Indo - Banglandesh Border

1345. SHRIMATI

CHIKHLIA :

BHAVNA
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SHRI RAJESH KUMAR :

SHRI D. VENKATESWARA
RAO:

SHRI RAMDEW RAM :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether there was an exchange
of fire between BSF and their Bangladeshi
counterparnt, BDR on the issue of Muhuri
Char land in South Tripura recently ;

(b) if so, the details thereof and the
reasons therefor ;

(c) the number of incidents of firing
which occurred on the Indo-Bangladesh
border during the last four months ; and

(d) the steps taken to contain such
activities ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRIP.M.
SAYEED) : (a) to (c). The Bangladesh
Rifles opened fire on Muhuri Charlandon 10
occasions from 26 November, 1993 to 15
Jaruary, 1994 to stop and harass Indian
farmers from cultivating the Char land. In
most of these incidents the BSF returned
the fire.

(d) The matter was forcefully taken
up with the Director General of the
Bangladesh Rifles during his visit to India in
January 1994. Both India and Bangladesh
have agreed to expedite demarcation of the
boundary in accordance with the provisions
of Indo-Bangladesh Land Boundary Agree-
ment, 1974. A Joint Working Group com-
prising representatives of both the countries
has been set up to examine in depth, the
outstanding issues and to recommend prac-
tical measures for resolving them.
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Exploration of Oil and Natural Gas

1346 SHRINURAL ISLAM Will the
Minister of PETROLEUM AND NATURAL
GAS be pleased to state

(a) the details of programme financed
for oiland gas exploration during Eighth Five
Year Plan including financial investment in
public, private and foreign investment sep-
arately alongwith the projected production
targets, yearwise,

(b) the details of international assis-
tance so far committed for the oil and gas
exploration programme and

(c) the detaills of time bound
programme for the nternational bid for all

types of wells and the policy modifications,
if any ?

THE MINISTER OF STATE OF THE
MINISTRY OF PETROLEUM AND NATU-
RAL GAS (CAPT SATISH KUMAR
SHARMA) (a) The programme to be fi-
nanced for oil and gas exploration of oil and
natural gas corporation Limited and ol India
Limited during the 8th Five Year Plan s as
follows
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the Plan Penod will be as follows -

SURVEY DRILLING

(Rs./ crures) (Rs /crores)

ONGC Lid 732 31 11308 31
OIL 176 00 647 97

Pnvate investment in exploration I1s
not quantifiable, since work programmes
are committed without any minimum expen-
diture commitment

The year wise oil production dunng

YEAR MMT
1992-1993 26 95
1993-1994 2717
1994-1995 32 51
1995-1996 38 45
1996-1997 44 45

(b) The International Assistance Com-
mitted to ONGC Ltd , for its various devel-
opment schemes during the 8th Five Year
Plan Penod i1s given below

Rs/ cores
Institutional loan 3521 54
Supplier/buyers credit 2774 88
World Bank relending by
Government of India 464 00
676042

As regards OIL, for thewr ol and gas
exploration development and production
functions the World Bank has committed a
loan of US$ 140 milhon in 1987

(c) As regards the discovered fields
and exploration blocks currently in offer, 8
medium-sied and 33 small-sized fields have
been offered to Indian and Intemational
companies In October, 1993 Last date for
receipt of bids is 31st March, 1994

45 blocks have been offered for ex-
ploration for oil and gas in the Seventh
Round of bidding in January, 1994 Last
date for receipt of bids is 30th June, 1994
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A number of incentives have also
already been offered to private companies
participating in the development of oil fields
These include a concessional rate of corpo-
rate tax of 50%, payment of intemational
price for the companies® share of oil and
pricing of gas produced on internationally
accepted principles and exemption from
customs duty.

Teesta Barrage Project

1347. SHRI AMAR ROYPRADHAN
: Will the Minister of WATER RESOURCES
be pleased fo state:

(a) the projected cost of Teesta bar-
rage project in West Bengal;

(b) the total amount allocated for the
project andthe amount spent thereon sofar;

(c) the total area of land likely to be
imigated; and

(d) the time by which the project is
likely to be completed ?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
AND MINISTER OF STATE IN THE MINIS-
TRY OF WATER RESOURCES (SHRIP.K
THUNGON: (a) The latest estimated cost of
Teesta Barrage Project is Rs. 695 crores.

(b) The VIli Plan allocation for this
project is Rs.310 crores. It includes Rs. 150
crores as additional Central Assistance sub-
ject to the condition that the State Govern-
ment of West-Bengal provides the balance
funds. An amount of about Rs. 417 crores is
anticipated to have been incurred on the
project up to 9/93.

(c) The project envisages annual Irri-
gation to an area of 5.27 lakh hectares.
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" (d) The project is scheduled for com-
pletion during Vili Plan.

Srisailam Left Bank-Canal Project

1348, SHRI  DATTATRAYA
BANDARU : Will the Minister of WATER
RESOURCES be pleased to state :

(a) whether the Srisailam Left Bank-
Canal (SLBC) project of Andhra Pradesh is
pending with the Union Government ;

(b) if so, since when and the reasons
therefor ; and

(c) the time by which the project is
likely to be cleared ?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
AND MINISTER OF STATE IN THE MINIS-
TRY OF WATER RESOURCES (SHRIP K.
THUNGON): (a) and (b) the Project report
of Srisailam Left Bank Canal envisaging
annual irrigation of 1.21 lakh hectares in
Nalgonda district at an estimated cost of Rs.
480 crores was recewved in the Central
Water Commission in February, 1995. The
Krishana Water Disputes Tribunal has not
allocated any water for this project. The
State Government has been requested to
Clearly establish the availability of water for
this project on long term basis. It has also
been suggested to the State Government
either to obtain the concurrence of the
Krishna basis States or formulate a well
substantiated project document for mod-
emization of existing schemes in the basin
to save the required quantity of water for this
project and establish technoeconomic via-
bility thereof.

(c) the clearance of the project de-
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pends upon how soon the State Govern-
ment complies with the observations of
Central Appraising Agencies and obtains
clearances from the Ministry of Environ-
ment & Forests and Ministry of Welfare as
required.

Qil Pipeline

1349. SHRI RAMESH CHENNITHALA
Will the Minister of PETROLEUM AND
NATURAL GAS be pleased to state :

(a) whetherthe Bharat Petroleum has a
proposal to lay an oil pipeline from Kochi to
Tamiinadu ;

(b) if so, the details alongwith the total
cost involved; and

(c) the time by which the project is likely
to be completed ?

THE MINISTER OF STATE OF THE
MINISTRY OF PETROLEUM AND NATU-
RAL GAS (CAPT. SATISH KUMAR
SHARMA) : (a) to (c) Bharat Petroleum
Corporation Limited (BPCL) has submitted
a proposal to lay a 322 Km. long prodrict
pipeline from Cochin, Kerala to Karur, Tamil
Nadu for transportation of major petroleum

" products like MS ,SKO, HSD, etc. The esti-
mated cost of the project is Rs. 493.8 crores
atMarch, 1993 prices. 1he projectis expect-
ed to be commissioned after 36 months
from the date of Government’s approval.

[ Translation]
Allotment of Coal to Gujarat

1350. SHRI N.J RATHVA : Will the
Minister of COAL be pleased to state :

(a) whether the Government of Gujarat
has requested for supply of additional quota
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of coal during the last three year;
(b) if so. the details thereof: and

(c) the quantity of additional col sup-
plied to the state during that period. year-
wise?

THE MINISTER OF STATE OF THE
MINISTRY OF COAL (SHRI AJIT PANJA)
(a) and (b). Requests for additional alloca-
tions of coal. as and when received, are
examined on merits in each case. Coal India
Limited (CIL) 1s presently in a position to
meetalmostentire coal demand from Gujarat
State except for soft coke/hard coke.

(c) Coal depoatches to'the State of
Gujarat during last three Years were as

under -

(million tonnes)

Year Coal despatches to Gujarat
from CIL sources
1990-91 14.66
1991-92 15.18
1992-93 15.32
[English)

Development of Oil Field
1351. SHRI CHANDRA JEET
YADAV :
SHRI SRIKANTA JENA:

Will the Minister of PETROLEUM
AND NATURAL GAS be pleased to state :

(a) whethe: a consortium of one Indi-
an and two foieign companies is to develop
an oilfield in the country :
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(b) If so, the details thereof stating
the investment involved, the period likely to
be taken in the development of the oilfield
and the annual estimated yield expected;

(c) the terms and conditions on which
the consortiom is to function; and?

(d) How does the policy to promote
foreign interests in the oil sector is consid-
ered beneficial to the country as against the
domestic ones ?

THE MINISTER OF STATE OF THE
MINISTRY OF PETROLEUM AND NATU-
RAL GAS (CAPT SATISH KUMAR
SHARMA): (a) Nosuch contracts have been
signed as on date.

(b) and (c). Do not arise.

(d) The reasons for promoting for-
eign interest in oil sector in the country are:

'(i) To encourage private investment
in development of oil/gas fields
and utilize the resources of
Govemment thus saved in other
areas.

(i) To hasten the pace of exploiting
the recoverauie reserves.

(i) To take advantage of State-of-art
technology in the field of explo-
ration, development and produc-
tion.

(iv) To put on production the fieids
located at 1solated places without
Govemment of India or its public
sector units creating infrastructure
for the same.

(v) To accelerate the pace of explo-
ration in the country.

ITDP in Bihar

1352. MAJ. GEN. (RETD.) BHUWAN
CHANDRA KHANDURI : Will the Minister of
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WELFARE be pleased to state :

(a) Whether the working of Integrated
Tribal Development Project in Bihar has
been criticise by the Committee on the
Welfare of Scheduled Castes and Sched-
uled Tribes in its Twenty Second Report;
and ’

(b) if so, the steps taken/proposed by
the Government to overcome the shortcom-
ings and remedy the situation ?

THE MINISTER OF WELFARE (SHRI
SITARAM KESRI: (a) Yes, Sir.

(b) Welfare Minister has written to
the Chief Minister of Bihar vide his D.O.
letter No. 14011/1/92- TDA dated 31.5.93
expressing his concern on the matter of
delay in release of Special Central Assis-
tance funds. The Ministry has also written to
the Government of Bihar to report on the
efficacy of the Project Level Coordination
Committee for ITDPs for better execution of
schemes for the development of Scheduled
Tribes videletter No. 16015/6/91-TDA dated
11.10.1993. The Welfare Minister has also
written to all State Govemments concerned
including Bihar to introduce single line
administration in Tribal areas vide letter No
12024/1/93-TDC dated 24.4.1993 . Further,
Ministry has written to the Government of
Bihar vide letter No. 16015 / 6 /91 TDA,
dated 11.5.1993 for taking action on the
recommendations of the Parliamentary
Committee on the Weltare of Scheduled
Castes and Scheduled Tribes on the working
of ITDPs in Bihar.

[ Translation)
Supply of Rigs in Bihar

1353. SHRI RAJESH KUMAR .
Will the Minister of PETROLEUM AND
NATURAL GAS be pleased to state :
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(a) The namese of places in Bihar
where the Oil India Limited and Oil and
Natural Gas Commission have explored oil
and gas reservoirs at their respective levels
with their potential;

(b) Whether the sufficient number of
rigs were supplied for this work; and

(c) If not, the time by whici. the re-
quired rigs would be made available ?

THE MINISTER OF STATE OF THE
MINISTRY OF PETROLEUM AND NATU-
RAL GAS (CAPT. SATISH KUMAR
SHARMA): (a)to(c): Sofarwells have been
drilled in Ganauli, Kadmaha, Gandak and
Raxaul in East and West Champaran,
Madhubani in Darbhanga and one well in
Purnea district. These have been without
any commercial success. Deployment of
rigs 1s dependent on the drilling plan of the
year. Surveys would continue during the
Eighth Plan period in Bihar and, therefore,
further drilling and consequently deploy-
ment of ngs would be dependent on the
outcome of these surveys.

[English]

Floodlighting Arrangements on Indo-
Bangladesh Border

SHRI JITENDRA NATH DAS:
SHRI SUBRATA
MUKHERJEE:

1354.

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether the Govemment pro-
pose to make floodlighting arrangements on
the Indo-Bangladesh border ;

(b) if so, the details including the
target period thereof;
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(c) whether any study has been con-
ducted in this regard, and

(d) if so, the outcome thereof ?

THE MINISTER OF STATE IN THE
MINIST RY OF HOME AFFAIRS (SHRI
©.M.SAYEED) :(a) Noair. Thereis no such
proposal under consideration.

(b) to (d). Do not arise.
[ Translation]
Import of Contraceptive Vaccine
1355. SHRIMATI SHEELA GAUTAM :
Will the Minister of HEALTH AND FAMILY

WELFARE be pleased to state :

(a) whether the Government pro-
pose to import contraceptive vaccine;

(b) if so, details thereof; and

(c) the countries from which these
vaccines are likely to be imported ?

THE MINISTER OF HEALTH AND FAMILY
WELFARE (SHRI B. SHANKARANAND) :
(a) No, Sir.

(b)and(c). The questiondonotarise.

[English]
Royaity on Coal

1356. SHR! VILAS MUTTEMWAR
Will the Minister of COAL be pleased to
state:

{a) whether the Govemment pro-
poseto constitute a Study Group to consider

the question of revision of the rat~ of royalty
on coal;
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(b) if so, the details thereof, and

(c) the time by which the report 1s
likely to be submitted

THE MINISTER OF STATE OF THE
MINISTRY OF COAL (SHRI AJIT PANJA)
(a) and (b) Govt has constituted a study
groupon 21 1 994 to cofsidemthe question
of revision of rates of royalty on coal The
group s chaired by additional Secretary
(Coal) and has three other official members

(c) The Group is expected to submit its
report by 30th Apnl,1994

Assistance to State Level SFDC
1357 SHRIARJUNCHARANSETHI

Will the Minister of WELFARE be pleased
to state
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(a) the dewaills of the assistance re-
leased In favour of 3C/ST Finance & Devel
opment Corporation in each State during
each of the last three years:~and

(b) the detalls of the utilisation made by
them ?

THE MINISTER OF WELFARE (SHRI
SITARAM KESRI) (a) the details of assis-
tance released by Govermment of India
toward the share capital of the State Sched-
uled Castes/Scheduled Tribes Finance and
Development corporations during the last
three years are given in the attached state-
ment -|

(b) the details of utihisation made by the
Corporations are given in the attached state-
ment - I
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Atrocities on Women

1358 SHRI LOKANATH
CHOUDHURY

SHR! PREM CHAND RAM

SHRIMATI KRISHNENDRA
KAUR (DEEPA)

SHRIMATI DIPIKA H
TOPIWALA

SHR!I SURYA NARAYAN
YADAV

SHRI SHRAVAN KUMAR
PATEL

Wili the Minister of HOME AFFAIRS be
pleased to state

(a) whether incidents of atrocities on
women have increased in the country in the
recent past

(b)ifso thereaction ofthe Government
thereto

(c) the Number of cases of atrocities on
wcmen including dowry deaths rapes ab-
duction molestation and evc teasing re-
ported during the last six moths State-wise
and Union-territory wise and

(d) the effective steps taken to check
such cases ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
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P M SAYEED) (a) and (c) A statement
showing state/union Terntory-wise and cat-
egory-wise available data about number of
atrocities or women frcm July 1993 to De-
cember 1993 is attached

(b) and (d) Regstration investiga-
tion detection and prevention of crimes
including crimes against womer. s the re-
sponsibility of the State Governments /
Union Terntory Administrations  However
the Government of India have initiated a
number of measures to check such crimes
The dowry prohibition Act (1961) was amend-
ed in 1984 and 1986 to make the law more
stringent The Indian Penal Code the Code
of Cniminal Procedure (1973) and the Indian
Evidence Act (1872) have been amended to
deal effectively not only with dowry deaths
cases but also with cases of cruelty of
married women  Instructions/guidelines
have also been 1ssued from time to time to
the State Governments/union Terrntory ad-
ministrations to effectively enforce legisla-
tion relating to crimes against women Be-
s'des the media 1s being used to project
women In Lositve terms Awareness-gen
eration camps are being organized Wom-
ens development programmes in various
states including the Development of Wom-
en and Children in Rural Areas (DWACRA)
programme and in female lteracy
programmes ar~ som> of the other step
being taken tc improve the status of
women
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Demand and Supply of LPG

1359. DR. VISWANATHAM KANITHI:
Willthe Ministerof PETROLEUM AND NAT-
URAL GAS be pleased to state :

(a) The present paosition of LPG avail-
ability demand and distribution after aliow-
ing the private companies to share; and

(b) The present percentage of sharing
and the expected percentage of sharing by
the end of Eighth Plan ?

THE MINISTER OF STATE OF THE
MINISTRY OF PETROLEUM AND NATU-
RAL GAS (CAPT. SATISH KUMAR
SHARMA) : (a) The indigenous availability
of LPG during 1993-94 is estimated to be
2690 TMT as against the estimated de-
mand of 3057 TMT from the existing cus-
tomers of public sector oil companies. This
deficit would be met through imports by the
Govemnment Oil Companies. The private
companies under the parallel marketing
system do not share the LPG available with
the Government Oil Companies.

(b) Does not arise.
[ Translation)
Withdrwal of Distribution Rights

1360. SHRI SOMJIBHAI DAMOR:

SHRI PREM CHAND RAM:

Willthe Minister of PETROLEUM AND -

NATURAL GAS be pleased to state :

(a) The number of LPG agencies and
the petrol retail out'ets whose distribution
rights were withdwawn during 1992-93 and
1993-94; and '
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{b) The reasons therefor ?

THE MINISTER OF STATE OF THE
MINISTRY OF PETROLEUM AND NATU-
RAL GAS (CAPT. SATISH KUMAR
SHARMA) (a) and (b). During the period
1992-93 and 1993-94 (from April to Decem-

. ber, 1993), 23 LPG distributerships and 25

petrol / Diesel Retail Outlets were terminat-
ed for reasons like major malpractice’s/
irregularities, violation of dealership/Distrib-
utorship Agreement, resignation and part-
nership disputes, etc.

[English}
Inter-State Water Disput es
1361. SHRI HARISH NARAYAN
PRABHU ZANTYE :
SHRI GEORGE
FERNANDES:

Will the Minister of WATER RE-
SOURCES be pleased to state :

(a) whether the attention of Govern-
ment has been diawn to the press reports
regarding the long pending Inter- State river
Water disputes in the country ,

(b) if so, the steps taker./proposed
to be taken by the Government to solve
them;

(c) whether the Governmentare con-
sidering to evolve an uniform and continuing
mechanism and procedure to resolve them;

(d) if so, the details thereof;

(e) it not, the reasons therefor; and

(f) the present status of the Inter-
State river water disputes ?
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THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
AND MINISTER OF STATE IN THE MINIS-
TRY OF WATERRESOURCES (SHRI P.K.
THUNGON) (a) to (e) Government have
already enacted Inter-State Water Disputes
Act, 1956 to provide for the adjudication of
disputes relating to Waters of inter-State
rivers and river valleys, Besides a Standing
Committee cn Inter-State Issues in Water
Resources with Members drawn from the
National Water Resources Council has
been constituted in April, 1990 under the
chairmanship of Union Minister of Water
Resources.

(f) Under the provisions of the inter-
State Water Disputes Act 1956 two disputes
namely, sharing of surplus Ravi and Beas
Waters and sharing of Cauvery Waters
have been referred to the Tribunals in April,
1986 and June, 1990respectively. The Ravi
& Beas Waters Tribunal has givenits report
in January, 1987 and the Government of
India and party States have made further
reference as envisaged under the Actto
seek explanation / guidance of the Tribunal
on its Report. The Cauvery Water Disputes
Tribunal has passed an order 0.. 25.6.1991
granting interim relief to Tamil Nadu and
pondicherry. The Central Government
gazetted the order of the Tribunal on
10.12.1991 thereby makin it final and bind-
ing on the parties to the aisputes.
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Allocation of Yamuna waters upto
Okhla based on mean annual availability
was recently discussed by the Co-basin
States on 24.12.1993 under the auspices of
Standing Committee on Inter-State issues
in Water Resources. There has been a
agreement on the quantity of water to be
allocated to each of the States. However
there has been no agreement on the time
frame for its implementation.

Delhi Police

1362. SHRI RAMASHRAY PRASAD
SINGH: Will the Minister of HOME AF-
FAIRS be pleased to state :

(a) whether the Government propose
tomodernise Delhi Police with sophisticated
weapons;

(b) if so, the details thereof ; and

(c) the action taken by the Government
in this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS {SHRIP.M.
SAYEED) (a) Yes, Sir.

(b) and (c). In order to modemise
D=thipolice with sophisticatea weapons, the
following seasons have been provided to
them :-
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Upper Krishna Project

1363. SHRI H.D.DEVEGOWDA : Wili
the Minister of WATER RESOURCES be
pleased to state :

(a) whether the World Bank has
suspended assistance forthe Upper Knshna
Project;

(b) if So, the details thereof sand
three reasons the,

(c) the total amount sanctioned by
the-World Bank for this project; and

(d) the total amount released by the
World Bank so far ?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
AND MINISTER OF STATE IN THE MINIS-
TRY OF WATER RESOURCES (SHRI P.K.
THUNGON) : (a) and (b). The suspension
of the World Bank assistance for Upper
Knshna Phase - |l Irngation Project took
olace in November, 1392 owing to compar-
atively slow implementation of Rehabilita-
tion and Resettiement programme. Howev-
er, the suspension has since been finally
Iifted with effect from 12.2.1994 after satis-
fying the fulfilment of the bench marks set
for Rehabilitation and Resettlement aspect.

(c) and (d). The World Bank has
committed an amount of Us$ 325 million in
1989forthe implementation of Upper Krishna
Phase-ll Irmgation Project. However, as
against the present value of Waord Bank
assistance of US$ 247.5 million, an amount
of US$ 77 425 millizn has heen dishursed
uptil 31.12 1993
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Abduction and Murder in Delhi

1364. SHRI JEEWAN SHARMA :
DR. KARTIKESWAR PATRA :

Will the Minister of HOME AFFAIRS
be pleased to state -

ta) the number of abduction and
murder cases which took place in Delhi
dunng each of the last twelve months;

(b) how ao the same compare with
the flqures during the previous three years:

(c) the number of cases traced:

(d) the reasons for the remaining
cases going untraced .

(e) whether the Govemment pro-
pose to set up more police stations in Delhi
In view of the increasing crime rate; and

(f) if so, the details including the
locations thereof ?

THE MINISTER OF STATE IN THE
MiNISTRY OF HOME AFFAIRS: (SHRIP.M.
SAYEED). (a) to (c) The number of abduc-
tion and murder cases reported and worked
out during the last twelve months, (month-
wise) i.e. from 1st February, 1993 to 31st
January, 1994 andits corresponding period
of last three years i.e from February 90 to
Jnuary 91, February, 91 to January 92 and
February, 1992 to January 93 is given in the
statement enclosed.

(d) The main reasons for filing of
cases as untraced are-lack of sufficient
clues /evidence; non identification of dead
podies; and, death of culprits during inves-
tigation of the cases.

(e)and (f) No sueh proposal is under
consideration of the Government of India.
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Irrigation Projects of Bihar

1365. SHR!I BHUBANESHWAR
PRASAD MEHTA : Will the Minister of
WATER RESOURCES be pleased to state:

(a) whetherthe work on North Koyal
reservoir, Mahmood Ganj barrage, Oranga
reservoir and Komar reservoir in Bihar have
come to standstill due to lack of funds ;

(b) ifso, the total funds provided so
far by the Union Government for these

PHALGUNA 12, 1915 (SAKA)
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projects; and

(c) the steps taken by the union
Government to provide more funds for the
completion these projects?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
AND MINISTER OF STATE IN THE MINIS-
TRY OF WATER RESOURCES (SHRI P.K.
THUNGON): ( a) to (c). A statement is
attached.
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Oil Production

1366 SHRI CHINTA MOHAN
SHRI GUMAN MAL LODHA

Will the Minister of PETRCLEUM
AND NATURAL GAS be pleased to state

(a) the details of fields having the
potential of producing crude oil explored till
1993 In the country

(b) whether oil extracting work was
being carned out smoothly in these fields

(c) if not the reasons therefor

(d) the quantity of petrol and other
petroleum products imported dunng 1992-
93 to meet the demana ir he country

(e) the allocation made for the ex-
ploration and production of oil in the country
dunngthe Eighth Five Year Plan penod and

(f) the reasons of slow pace of oll
production in the country and the annual
average profit earned by the oil companies
in the country ?

THE MINISTER OF STATE OF THE
MINISTRY OF PETROLEUM AND NATU-
RAL GAS (CAPT SATISH KUMAR
SHARMA) (a) Exploratory efforts till 1993
nave established arouna 175 fieids both
onshore and offshore having crude produc-
tion potential

{b) and (c)ONGC has notbeen able
to operate smoothl, in the Eastern Region
dunng the last three years due to environ
mental constraints Operations at otherplac-
es are generally normal

(d) 2925 MMT* of crude ol and
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11 28 MMT* of POI_products were imported
in 1992-93

(e) the approved Eighth Plan outlay
for this sector was Rs 20,000 crores

(f) the reasons include rectificatory
measures atBombay High, delays in projects
due to resource crunch and environmental
factors inthe Norths-East The profits eamed
by ONGC and OIL during 1992-83 were Rs
788 20 crores and 37 78 crores
respectively

Leucoderma Cure

1367 SHRI SANTOSH KUMAR
GANGWAR Will the Minister of HEATH
AND FAMILY WELFARE be pleased to
state

(a)whethertheres anincreaseinthe
leuco-derma cases during the last three
years

(b) if so the steps taken by the
Government to control this aisease

(c) whether the Government pro-
pose to initiate ~csearch-work to cure this
disease and

(d) if so the detalls tnereof?

THE MINISTER OF HEATH AND
FAMILY WELFARE SHRI B
SHANKARANAND) (a) and (b) Whiie there
1s no evidence to suggest that there has
been an incredsc in the number of
Leucoderma cases durnng that past three
years However large number of patients
attend clinics as there is a greater aware-
ness ot this problems

(c) and (d) The Indian Council of

*Provisinoal



259 Whritten Answers

Medical Research have been supporting
individual scientists working in the field of
Leucoderma to carry out research on the
subject.

Cheating of Foreign Tourists

1368. DR. MAHADEEPAK SINGH
SHAKYA : Will the Minister of HOME AF-
FAIRS be pleased to state :

(a) whethersome cases of cheating
and looting of foreign tourists have been
reported in Delhi during the last six months;

(b) if so, the details thereof;

(c) the number of persons arrested
in this connection and the action taken
against them.; and

(d) the steps taken to check such
cases?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI P.M.
SAYEED): (a) to (c). The Deltipolice have
reported that four incidents of cheating and
looting of foreign tounsts were reported in
Delhi during the last six months i.e. from 1st
August, 1993 to 31st January,1994. Four
criminal cases were registered at police
stations Nabi Karim. Karol Bagh, |Gl Airport
and Paharjanj resp«clively. Three persons
have already been arrested in these cases.

(d) The steps taken to check such
crimes include intensification of patrolling:
stationing of pickets at selected places;
checking of hotels and guest houses; re-
cording of registration rumber and name of
TSR drivers who carry passengers at vari-
ous pickets; providing of information and
guidance to tourists; etc.
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Official Language Implementation
Committee

1369. SHRI LALIT ORAON : Will
the Minister of HOME AFFAIRS be pleased
to state :

(a) whether the Official Language
Implementation Committee has been con-
stituted at the Ministry level ;

(b) If so, the composition of the
Committee; and

(c) The dates on which the sittings
of the committee were held during 1993 ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
P.M.SAYEED): (a) Yes, Sir.

(b) As perinstructions of the Govemn-
ment of India, the official Language Imple-
mentation Commuttee of the Ministry of Home
Affairs consists of Joint Secretary (Adminis-
tration) as Chairman and Director/Deputy
Secretary/Under Secretary level Officers of
various Divisions as Members.

(c) Quarterly meetings are held.
During 1993 meetings were held on 12-2-
1993, 21-4-1993, 24-9-1993 and 31-12-
1993.

[ Translation]
Infiltration into Gujarat

1370 SHRI  DILEEPBHAI
SANGHANT: Will the Minister of HOME

AFFAIRS pe pleasea to state:

(a) whether it is a fact that pakistani
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nationals in a large number have infiltrated
into Gujarat and are residing there ;

(b) if so, their estimated number
and the areas where they have settled; =nd

(c) the reaction of the Government
thereto ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS: (SHRI
RAJESH PILOT): (a) to (c). There is no
significant problem of illegal migration of
Pak nationals into Gujarat and their settling
there. However there are standing instruc-
tions to the state governments to detect
illegal infiltrators and deport them back to
Pakistan.

[English]
Oil Exploration

1371. SHRIVENKATESWARARAO
© Will the Minister of PETROLEUM AND
NATURAL GAS be pleased to state .

(a) whether with the international
crude prices touching a low level and com-
panies cutting their exploration budgets, the
Government propose to make its package
more attractive to draw investment in oil
exploration from global companies;

(b) whether the Govemment are
considering a number of measures to im-
press upon the internattonal community for
attracting larger volumes of investment in
:his sector;

(c) if so, the dntails thereof; and

(d) the other packages that are be-
ing considered for o1l exploration ?

THE MINISTER OF STATE OF THE
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MINISTRY OF PETROLEUM AND NATU-
RAL GAS (CAPT. SATISH KUMAR
SHARMA): (a)to(d). Anumber ofincentives
have already been offered to private compa-
nies participating in exploration of oil and
bas and the development of oil fields. These
i-.clude a concessional rate of corporate tax
of 50%, pdyment oi intemnational price for
the companies’ share of oil and pricing of
gas produced on intemationally accepted
principles and exemption from customs duty.

Additionally, efforts are under way to
upgrade the geologicar data in relatively
underex lored basins in the country so as to
enhance their attractivenesstointernational
companies. Acellhas alsobeensetupinthe
Ministry of Petroleum & Natural Gastoliaise
with companies and keep them informed of
the latest initiatives of the Government .

Refinery Project in Mangalore

1372. SHRI C.P. MUDALA
GIRIYAPPA : Will the Minister of PETRO-
LEUM AND NATURAL GAS be pleased to
state :

(a) whetherthe refinery project pro-
posed to be set up in Mangalore continues
to be in the doldrums ,

(b) if so, the reasons therefor ; and

(c) the efforts made by the Govem-
ment to complete the project without any
further delay ?

THE MINISTER OF STATE OF THE
MINISTRY OF PETROLEUM AND NATU-
RAL GAS (CAPT. SATISH KUMAR
SHARMA): (a) to (c). Government of India
had approved or: 11 4.1391 the setting up
of a 3 MMTPA Mangalore Refinery Project
by M/s Mangalore Refinery & Petrochemi-
cals Ltd. (MRPL), a Joint Venture Company
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with M/s Hindustan Petroleum Corporation
Ltd., a Public Sector Company and M/s
Indian Rayon Industries Ltd. As Co-promot-
ers at an estimated cost of Rs. 1160 crores
based on June, 1990 prices.

The total expenditure incurred upto
31.1.1994 is Rs. 479 crores. Revised Cost
Estimates of the project are under the con-
sideration of the Government. The imple-
mentation of the project is proceeding satis-
factorily.

Cauvery Water Disputes

1373. SHRI V. DHANANJAYA
KUMAR : Will the Minister of WATER RE-
SOURCES be pleased to state .

(a) whether the Government have
constituted a Supervisory Committee on
Cauvery Water Dispute ;

(b) if so, whether the said Commit-
tee was constituted with the concurrence of
all the parties concerned; and

(c) the progress achieved in imple-
mentation of the orders of the Cavery Water
Tribunal ?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
AND MINISTER OF STATE IN THE MINIS-
TRYOF WATER RESOURCES (SHRI P K.
THUNGON): (a) A Standing Committee of

experts, drawn form Central Water Com-
mission and all the Cauvary basin States,
has been constituted by Central Govern-
mentin January, 1994 be assess and recon-
cile the flows in Cauvery river at Billigudiu
hydrological Station of Central Water Com-
mission upstream of Mettur reservoir on
Karnataka -Tamil Nadu border as wei. as
inflows into Mettur reservorr.
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(b) Yes, Sir.

(c) The Tribunal's order of June 25,
1991 has already been published in the
official gazeite on December 10, 1991, after
seeking the opinion of the Supreme Court.
With the publication of the order it became
effective and binding on the basin States
and is requiredto be given effectto by them.

C.G.H.S. Dispensaries

1374. SHRIMUMTAZ ANSARI : Will
the Minister of HEALTH AND FAMILY WEL-
FARE hbe pleased to state :

(a) the numberof CGHS dispensa-
ries in Bihar at present:

(b) the amount spent on these dis-
pensaries during last three years;

(c) whether the Government pro-
pose to open CGHS dispensaries in the
districts where the dispensaries are not
available in the State; and

(d) if so, the details thereof ?

THE MINISTER OF HEALTH AND
FAMILY  WELFARE (SHRI B.
SHANKARANAND): (a) Eight dispensarie 5
and one Homoeopathic dispensary and one
polyclinic are functioning in Bihar .

(b) The amount spent during the
last three years is as follows :-

Year Amount

(Rs. in Lakhs)
1990-1991 116.69
1991-1992 148.97
1992-1993 174.30
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(c) No, Sir.

(d) Does not arise.
Coal Dealers

1375. SHR! SHAKERSINH
VAGHELA : Will the Minister of COAL be
pleased to state :

(a) The number of wholesale coal
dealersin Gujrat, Maharashtraand Rajasthan
at present ;

(b) The number out of them belong-
ing to SCs/STsand O.B.

(c) Whetherthereis any proposalto
appoint more SCs/STs and O.B.C. whole-
sale Coal dealers; and

(d) If so, the details thereof ?

THE MINISTER OF STATE OF THE
MINISTRY OF COAL SHRI AJIT PANJA):
(a) The state-wise numbers of Whole Sale
Traders of coal appointed by Coal India
Limited in Rajasthan, Gujarat and
Maharashtra are given below :-

State No. of Whole Sale Traders
Rajasthan 12
Gujarat NIL
Maharashtra NIL

(b) to (d). The information regarding

the number of Whole Sale Traders peleng-

ngto SC/St. and OBC, outotthose appoint-
ed in the above states is not available with
Coal india Limited since the policy does not
provide for any special treatment for any
ciass of persons However ‘he Sche-aehas
been made open ended with no last date for
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receipt of applications. There is also nofixed
number of persons tobe appointed as whole
sale traders. As such all SC/ST and ORC
applicants who fuffill the criteria as stipulat-
ed in the scheme, can be appointed as
Whole Sale Traders under the above men-
tioned scheme.

Ban on Tobacco Advertisement

1376. SHRI S.M. LALJAN BASHA:
Will the Minister of HEALTH AND FAMILY
WELFARE bc pleased to state :

(a) whether the ban on cigarette
advertising is also likely to be extended to
other types of tobacco;

(b) If so, the details thereof; and

() The manner in which the Gov-
ernment propose to anforce ban on adver-
tising of tabacco used In items other than
cigarettes ?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI B.
SHANKARANAND): { a) to (c). At present
there s no ban on cigarette advertisements.
It 1s proposed to enact a comprehensive
legislation which interalia would contain en-
abling provision for ban on all forms of
advertisements in respect of all tobacco
products

Bihar Plateau Development Project

1377. SHRI SURYA NARAYAN
SINGH

SHRIVIJAY KUMAR YADAV :

Will the *Ainister of WELFARE be
pleased tc tat

(a) whetheritis afact thatthe World
Bank has sponsored a Rs 400 crore project
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for tribal development titled as the Bihar
Plateau Development Project (BPDP);

(b) if so, the details thereof; and

(c) the steps proposed to be taken
to ensure that the benefit of the project goes
to the tribal people ?

THE MINISTER OF WELFARE
(SHRI SITARAM KESRI): ( a) The World
Bank has sponsored a Projectfor Bihartitled
as Bihar Plateau Development Project
(BPDP) at a total cost of Rs. 389.52 crores
for a period of five years. from 1993-94 to
1997-98.

(b) 67 (Sixty seven) tribal dominat-
ed Community Development Blocks out of
nine districts fall under this project. The nine
districts are : Ranchi, Lohardaga, Gumia,
Garhwa, Palamau, west Singhthum, Dumka,
Godda and Sahebgan;.

The project is designed tc help Gowvt.
of Bihar in its efforts to increase rural in-
comes and reduce the incidence of noverty
in the under-developed plateau areas of the
pre-dominantly tribal areas of the sub-plan
through investments in irmgation infrastruc-
ture to enable greater retumn in agricultural
actwvities, rural roads to foster commerce
and mobility, water-shed treatment to pro-
test the environment and increase returns
from formerly unproductive land and drink-
ing water facilities to improve the health of
the area population.

Irrigation on about 27,500 hectare of
land would be enabled/upgraded; about
1200 KM of rural roads would be construct-
ed or upgraded, about 10,000 hectare of
water shed would be improved; and about
13,000 drinking water hand pumps would be
installed.
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Component-wise tentative outlay for
the five years is as follows :-

(a) Agricultural Development 20.47 cr.

(b) Drinking water 42.21 cr.
(c) Minor Irrigation 130.21 cr.
(d) Rural Roaa. 191.02 cr.
(e) Project implementation 5 .61cr.

Total 389.52 cr.

(This is the total estimated project cost
including physical and price contingencies).

Year-wise break-up of the above amount is
as follows :

First Year (1993-94) 62.93 cr.
Second Year (1994-95) 69.25 cr.
Third Year (1995-96) 90.36 cr.
Fourth Year (1996-97) 93.50 cr.
Fifth Year (1997-98) 73.48 cr.
Total 389.52 cr.

(c) In order to ensure that the ben-
efit of the project goes to the tribal people,
peoples participation has been made a pre-
condition in the project agreement for this
purpose. Tha participation of Non-Govern-
mental Organiz=tions in the project will be
crsured. Village Committees Management
Committees and cooperative Committees
at the micro level will be formed for increas-
ing awareness among the beneficiaries and
making sure that all the benefits shouid flow
to the target beneficiaries.
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Research and Development of Water
Resources

1378 SHRI SHANTARAM
POTDUKHE Wil the Minister of WATER
RESOURCES be pleaced to state

(a) whether the Government have
launched any programme for research and
development in the water resources sector,

(b) If so, the details thereof,

(c) thenames of nationallevel com-
mittees formed for research and develop-
ment in the water resources sector and

(d) the funds allocated by the Gov-
ermmment for this purpose during 1993-94 ?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
AND MINISTEROF STAi & IN THE MINIS-
TRY OF WATER RESOURCES(SH'RI P K
THUNGON) (a) and (b) Research and
Development programmes in the water re-
sources sector form an integral part of the
overall programmes of water resources sec-
tor and 1s a continuing activity The
programme Includes grants-in-aid to Scien-
tific/professional bodies grants-in-aid for
National Research and Development
programmes and conducting/sponsoring
Mass Awareness programmes

(c) The national level committees
formed for coordinating Research & Devel-
opment Programmes at national level in
water resources sector are India National
Committee on Hydrawlic Research (INCH)
Indian National Committee on Hydrology
(INCOH) , Indian National Committee on
Irngation and Drainage (INCID), Indian Na-
tional Committee on Rock Mechanics &
Tunnelling Technology (INCRMTT) and In-
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dian National Commuittee on Construction
Matenals & Structures (INCCMS) In addi-
tion to the above the following organizations
have also been allotted work of recom-
mending Research & Developmentschemes
in Water Resources Sector in certain areas

| Central Water Commission
Il Central Ground Water Board

Il Ganga Flood Control Commis-
sion

The research schemes recornmend-
ed by these committees and organisations
are considered for funding by the Ministry of
Water Resources

(d) During 1993-94 Rs 6 67 crores
were allocated for research and develup
ment in water resources sector

Subarnarekha Multipurpose Project

[ Translation]
1379 SHRI RAM KRIPAL YADAV
SHRI RAM TAHAL
CHOUDHARY

Will the Minister of WATER RE-
SOURCES be jncased to state

(a) the amouit of assistance re
.ewved from the World Bank for
Subamarekha multipurpose project

(b) the number of families affected
by the project

(c) the n mber of persons rehabihi-
tated so far, and

(d) the time by which the remaining
families are likely to be rehabilit- ted ?



271 Written Answers

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
AND MINISTER OF STATE IN THE MINIS-
TRY OF WATER RESOURCES (SHRI P K.
THUNGON): (a) The World Bank extended
assistance of US $ 127 million for
Subamarekha Multipurpose Project Phase
- |I. The Credit was fully disbursed and
closed in August, 1989.

(b) The total number of families af-
fected was assessed to be 13027. Accord-
ing to revised liberal rehabilitation policy
formulated by Government of Bihar in De-
cember 1990, it is estimated that the num-
ber of families may undergo substantial
change.

(c) A statement is attached.

(d) Completion of rehabilitation word
depend upon availability of funds and co-
operation from project affected persons.

STATEMENT

Status on rehabiitation and
resettiement of Project affected families
of Subernarekha multipurpose Project.

The State Govemment of Bihar have
formulated an Action Plan for the rehabilita-
tion and resettlement of project affected
families of Subrnarekha Multipurpose

Project.

As per this action plan the project
would affect a total number of 116 villages in
Chandilreservoir area (32 villages would be
fully submerged and 84 villages partially
submerged) involving a total population of
37,956 comprising 10218 families. Submer-
sion is scheduled to take place in 4 phases.
Phase-I of the action plan involves rehabil-
itation and resettiement of 18 villages con-
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sisting of 4563 amilies In second phase
there are 20 villages and that in the third
phase 14 villages. Remaining villages get
covered in the fourth phase of the Action
Plan.

Out of the total 22 resettlement sites
proposed for rehabilitation of oustees of
Chandil Dam the Project Authorities are
concentrating on the completion of infra-
structure in 11 sites where the first phase of
the oustees are to be resettied. In these 11
sites residential colonies are being setup. In
these colonies construction of roads open
wells. tubewells. schools. panchayat
bhawanscum-health centres, ponds, tem-
ples, community centres, co-operative
bhawans etc. have been taken up. Most of
the plots have already been demarcated
and allotted and construction of houses
have been taken up.

The progress reported by the State
Govt. in December, 1993 in respect of reha-
bilitation and resettlement of project aftect-
ed families of first phase in as follows :-

(i) Leaving 224 disputed cases,
4339 project affected families
have 3lready been paid com-
pensation for the loss of agri-
cultural land and house struc-
ture and shifing charges.

(i) Viksa Pustikas have been distrib-
uted to all the families.

(iii) 1642 plots for construction of
houses have been allotted.

(iv) 2161 tamilles have been given
grant for construction of houses.

(v) 983 pmiact affected families have
been paid for resettlement at
places of their choice.

The project would affect a total num-
ber of 87 villages n Icha reservoir area (26
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fully and 61 partially ) involving a total pop-
ulation of 14287 comprising 3207 families.

In the case of icha dam, 10 rehabil-
itation sites have been selected for the
settlement of oustees and for this purpose
381.93 hectares of land has been acquired.
Possession of 9 sites has been taken.

Sofar Rs. 60.15 crores in 86 villages
in Chandil dam area and Rs. 16.16 crores in
26 villages in Icha dam area have been paid
by way of compensation for acquisition of
private lands.

Ground Water
[English]
1380. SHRI D. VENKATESWARA
RAO :
SHRISULTAN SALAHUDDIN
OWAISE:

Willthe Minister of WATER RESOURC-
ES be pleased to state :

(a) whethera National workshop on
development of ground water in critical and
semi-critical areas was held in January, 1994.

(b) if so, the details thereof ;

(c) the main suggestions made at
the workshop; )

(d) whether the Government have
examined these suggestion: and

(e) if so, the follow-up action taken
in this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
AND MINISTRY OF STATE IN THE MINIS-
TRY OF WATER RESOURCES (SHRI P K.
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THUNGON): (a) Yes, Sir.

(b) The national workshop on De-
velopment of ground water in critical and
seme-critical areas held in New Delhi in
January, 1994, had discussed 5 topics viz (i)
Status of ground Water Resources. (ii)
Methodology for Assessment of Ground
water. (iii) Ground water development and
Management (ivj} Socio-economic issues
and Ground Water regulation, and (v) Fi-
nancing of Ground Water Development and
pricing of Water.

(c) The main suggestions made
during the workshop were refiected in the
recommendations adopted at the workshop
which relate to (i) the need to use modeling
techniques as management too! in critical
areas; (ii) the assessment of resources
hencefourth to be based on water level
fluctuations. (jii) monitoring of water quality,
(iv) the need for water use efficiency sys-
tem, (v) Ground water legislation, (vi) con-
servation and augmentation and protection
of ground water resources etc.

{d) Yes, Sir. The recommendations
were examined by the Central Ground water
Board.

(e) The recommendations adopted
in the workshop have been circulated by the
Board to State Govemments for suitable
action.

[ Transiation]
Reservation In Government Services

.1381. SHRI RAM VILAS PASWAN
Wili the Minister of WELFARE be gleased to
state: :

(a) whether the Govemment pro-
pose to introduce a bill regarding reserva-
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tion in government services; and

(b) if so, the time by which it is likely
to be introduced ?

THE MINISTER OF WELFARE (SHRI
SITRAM KESRI) : (a) Yes, Sir.

(b) It is under consideration.
Exploration in Ganga Basin

1382. SHRI PANKAJ CHOWDHARY :
Willthe Minister of PETROLEUM AND NAT-
URAL GAS be pleased to state ;

(a) whether the Government have
given licence to the Oil India Limited to
conduct oil exploration workin Ganga Basin
in Uttar Pradesh; and

(b) if so, when was the licence given
andthe details of the progress of exploration
work made so far ?

THE MINISTER OF STATE OF THE
MINISTRY OF PETROLEUM AND NATU-
RAL GAS (CAPT. SATISH KUMAR
SHARMA) (a) Yes, Sir.

(b) A petroleum exploration licence
was issuedto OilIndia Limitedon 18.03.1991.
They have acquired about 2550 GLK of
seismic data and 21172 line Kms., of his
resolution aegemagnetic surve(HRAS) data
in the PEL area.

Crude Oil Prodrction

1383. DR.LAXMINARAYAN PANDAY
: Will the Minister of PETROLEUM AND
NATURAL GAS be pleased to state:

(a) whether there has been a steep
fall in the production of crude oil in ONGC
and Oil India Limited in Assam area during
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the last two years

(b) the reasons for fallin production
during the said period :

(c) the present production as com-
pared to those of the last two year; and

(d) the efforts being made to in-
crease the production?

THE MINISTER OF STATE OF THE
MINISTRY OF PETROLEUM AND NATU-
RAL GAS (CAPT. SATISH KUMAR
SHARMA) (a) No, Sir.

(b) Does not arise.

(c) Year Production
(Million Tonnes)
1991-92 5.030- Actual
1992-93 5.045- Actual
1993-94 5.130- Estimated

(d) Efforts being made to step up
crude oil production in the Eastem region
include deployment of additional rigs; utili-
zation of superior technology; increasing
the number of wells on artificial lift; enhance-
ment in water injection levels., security cov-
er, exploratory efforts; etc.

Reclamation Programme

1384. SHRI SUDHIR SAWANT: Will
the Minister of WATER RESOURCES be
pleased to state:

(a) whether the Government of
Maharashtra has submitted its reports on
Phase-| EEC programme reclamation of
Saline land;

(b) if so, the details thereof;
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(c) whether the Union Government
have sanctioned Phase-l| plan;

(d) if so, the details thereof;

(e) whether the Government are
aware that due to non-execution of Phase-
I Plan, many areas in the State are being
destroyed by sea water.

(fy whether the Union Government
are aware thatsiltation of creaks has caused
sea water to destroy land;

(g) whether desiltation has been in-
cluded In the reclamation programme; and

(h) 1f not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
AND MINISTER OF STATE IN THE MINIS-
TRY OF WATER RESOURCES (SHRI P K.
THUNGON) (a) and (b). The European
Economic Community (EEC) assisted Sa-
line Land (Kharland)Reclamation Project
(SLRP) Phase-l has been completed and
the report received inthe Ministry have been
transmitted to the Ministry of Finance and
EEC Itwas observed that some more infor-
mation on the qualitative achievement of the
project need to be added. The Government
of Maharashtra is required to reformulate
the Project Completion Report.

(c) and (d). As regards Phase-ll of
the Saline Land Reclamation Project, the
proposal of the Government of Maharashtra
as received in the Ministry, is in the range of
Rs.35 crores for reclaiming 13,000 ha. of
land. While Phase-ll is in pipeline for EEC
assistance, its acceptance depends upon
the results emanating from analysis of com-
pletion report of the Saline Land Reclama-
tion Project Phase-l.

(e) Phase | of the SIRP has already
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been executed and 16,000 ha. Kharland as
envisaged has been fully reclaimed.

(f) to (h). As regards prevention of
inundation of land by incoming saline water
in creeks, bundiné of banks to contain tidal
water is most effective measure. This being
on altogether different activity, it does not
from part of saline land reclamation project.
State Government Is required to prepare a
separate programme for this work.

lllegal arms

1385. SHBI GEORGE FERNANDES :
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) whether there has been an in-
crease in the smsuggling of illegal ams into
the country in the recent past;

(b) if so, the details thereof;

(c) whether the Government have
conducted any study in this regard;

(d) if so, the outcome thereof; and

(e) The effective step taken to rem-
edy the situation ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
RAJESH PILOT): (a) to (®). There are no
reports indicating increase in the smuggling
of illegal arms into the country in the recent
past. Afterthe Bombay bomb blast incidents
and subsequent revelations that sizeable
quantities of atms, ammunitions and explo-
sives were smuggled into the country, a
number of steps were taken by the Central
and State governments to effectively counter
the smuggling activities. Govemment have
asked the "state governments to appoint
nodal officers for coordinating all actions for
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carrying out reinforced surveillance, espe-
cially along the coast. Appropriate instruc-
tions have also been issued to the Navy,
Coast-Guards and Customs for carrying out
intensive patrolling in the high seas as well
as alongthe cost-line. The outcome of these
efforts is being regularly monitored.

Bodo Accord

1386. SHRI CHITTA BASU : Will
the Minister of HOME AFFAIRS be pleased
to state :

(a) whether the Bodo Accord has
been fully implemented; and

(b) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRIP.M.
SAYEED) (a) and (b). Substantial progress
has been made in implementing the Bodo
Accord. This inter-alia, includes enactment
of the Bodoland Autonomous Council Act,
1993, constitution of an Inteim Bodoland
Executive Council, demarcation of the bound-
ary of the BAC by the Govemment of
Assam. Speedy implementation of the Ac-
cord continues to receive utmost attention
of the Central and the State Governments.

Thalassemia Centres

1387. SHRI UDAYSINGRAO
GAIKWAD : Will the Minister of HEALTH
AND FAMILY WELFARE be pleased to
state:

(a) whether the Govemment pro-
pose to set up regional Thalassemia Cen-
tres with facility of bone marrow transplants;

(b) if so, the places where such
centers are to be set up;
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(c) whether the Government also
propose to provide all facilities to the man-
agement of these centres;

(d) if so, the details thereof; and
(e) if not, the reasons therefor ?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI B.
SHANKARANAND) : (a) to (e) There is no
proposal to set up regional Thalassemia
Centres with facility of bone marrow trans-
plants. However, the Indian Council of Med-
ical Research has sanctionedw.e.f1.1.1994
an Advanced Centerforbone marrow trans-
plantation at Christian Medical College and
Hospital, Vellore, with the objective of devel-
opingitas a national referral centerforbone
marrow transplantation in patients with
thalassemic major.

Allocation of Oil and Gas to
Guijarat

1388. SHRI S.N. VEKARIA : Will
the Minister of PETROLEUM AND NATU-.
RAL GAS be pleased to state :

(a) theproduction figures of each oil
and natural gas project based in Gujarat
bothin quantity and value for each of the last
three years;

(b) the figures regarding allotment
of oil and natural gas to Gujarat, both in
quantity and value during the said period;

(c) whetherany new oil/gas projects
are to be undentaken in the Saurashtra and
Kutch Regions during the Eighth Five Year
Plan; and

(d) if so, the estimated cost of each
of these projects ?



Written Answers

THE MINISTER OF STATE OF THE
MINISTRY OF PETROLEUM AND NATU-
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SHARMA) (a) The production of crude oil
and natural gas in Gujarat for the last three

RAL GAS (CAPT. SATISH KUMAR years was as follows :
Crude Oil Natural Gas
MMT (Million Cu. Mts .)
1990-91 6.357 1 697.978
1991-92 6.034 1897.710
1992-93 5.807 1945.908

The value of crude oiland natural gas
sold by ONGC from Gujarat during the last
three years was approximately Rs 4450
crores and Rs .685 crores, respectively.

(b) Crude oil 1s not allocated to any
State. The quantity of natural gas sold by
ONGC in Gujaratduring the years 1990-91,
1991-92 and 1992-93 was 2838 million cu.
mts. 3471 million cu. mts. and 4237 million
cu. mts., respectively. The total value of the
gas sold was about Rs. 1947 crores.

(c) and (d). GAIL have proposed to
setup aGas Processing Complex at Gandhar
at an estimated cost of Rs. 1239 crores.

Vital Equipments

SHRI K. PRADHANL :
SHRI GURUDAS KAMAT :

1389.
Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state -

(a) whethervital equipmentsin sev-
eral Government hospitals in Delhi are not
tunctioning;

(b) if so, the reasons therefor;

(c) whether the patients in these

Govemment hospitals feel their lives at risk;
and

(d) the steps taken by the Govern-
ment to make them operational ?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI B.
SHANKARANAND) ( a) to (d). All vital
equipments in Central Government Hospi-
tals in Delhi are functioning expecting one
Image Intensifier in the cardiology Depart-
ment at Dr. RM.L. Hospital as its X-Ray
picture tube needs replacement, which 1s
being imported. The Image Intensifier in the
X-Ray Department 1s utilised, whenever
necessary for cardiology patients in order to
avoid any inconvenience to the patients.

[ Translation)
Peroleum Products from Israel

1390. DR.LAL BAHADUR RAWAL :

SHRi RAJVEER SINGH :

Will the Minister of PETROLEUM
AND NATURAL GAS be pleased to state:

(a) whether Israel has agreed to
export petroleum products to India at lower
prices; and
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(b) if so, the details alongwith terms
and conditions thereof ?

THE MINISTER OF STATE OF THE
MINISTRY OF PETROLEUM AND NATU-
RAL GAS (CAPT. SATISH KUMAR
SHARMA):(a) and (b) Oil Refineries Limit-
ed, Israelis registered on Indian Oil Corpo-
ration’s product import mailing list for bids
against tenders. Recently this Company
has been successfule in being awarded
some gasoil cargoes based on competitive
bids. The total quantity of gasoil contracted
in the tender with Oil Refineries Limited,
Israel is 160 TMT.

Irrigation Project
SHRI RAM TAHAL

CHOUDHARY :
SHRI' CHHEDI PASWAN

1391.

Will the Minister of WATER RE-
SOURCES be pleased to state :

(a) the funds provided by the World
Bank and the foreign organisations for im-
_ plementation of irrigation projects in Bihar
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during 1990-91, 1991-92 and 1992-93;

(b) whetherthe GovemmentofBihar
has requested the Union Government to
increase the grants for irrigation schemes;

(c) if so, the steps taken by the
Union Government in this regard; and

(d) the present status of the on-
going irrigation projects ?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOP<ns1:XMLFault xmlns:ns1="http://cxf.apache.org/bindings/xformat"><ns1:faultstring xmlns:ns1="http://cxf.apache.org/bindings/xformat">java.lang.OutOfMemoryError: Java heap space</ns1:faultstring></ns1:XMLFault>